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[Dr. Narreddy Tulasi Reddy] and negligent
use of drugs or use of adulterated hazardous
or banned drugs. So I request the hon. Min-
ister, even though he is not here, to consider
all these points and to take more -care in
future.

Thank you, Sir.

DR. YELAMANCHILI SJVAIJI (Andhra
Pradesh): Sir, while associating myself with
the remarks of Shri Thulasi Reddy, I would
like to add that there are 7 lakh quacks who
are functioning in this country without any
formal degree in medicine. They administer
allopathy Unani, homeopathy, acupuncture,
physiotherapy and what not? There is no
control by Government. Not only a truck
driver needs a licence but also a bus conductor
needs a licence to do this job. But unfor-
tunately, no licence is needed to practise
medicine in this cbuntry. These 7 lakhs
quacks without any formal degree or training
are going on practising medicines, more so in
the villages and the poor villagers have got no
other option. So I demand the Government to
rectify this and make a very severe Law so hat
it may not continue.

THE VICE-CHAIRMAN (SHBI H.
HANUMANTHAPPA): Now the Houste will
take up the discussion on the Statutory
Resolution.

STATUTORY RESOLUTION SEEKING
APPROVAL OF CONTINUANCE IN

FORCE OF PROCLAMATION ISSUED BY

THE PRESIDENT UNDER ARTICLE 356
IN RELATION TO THE STATE OF
PUNJAB

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES ANTI PENSIONS AND
THE MINISTER OF STATE IN THE
MINISTRY OF i
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HOME AFFAIRS (SHRI P. CHI-
DAMBARAM): Sir, I beg to move the
Resolution: —

"That this House approves the continuance
in force of the Proclamation issued by the
President on the Hth May, 1987 under article
356 of the Constitution in relation to the State
of Punjab, for a further period of six months
with effect from the 11th May, 1988."

As the House is aware, in view of the then
prevailing situation in Punjab, Proclamation
under Article 356 of the Constitution in
relation to the State of Punjab was issued on
May 11, 1987 on the recommendation of the
Governor and the State Legislative Assembly
was kept under suspended animation. Ap-
proval of the Lok Sabha. as well as Rajya
Sabha for the issue of the Proclamation under
Article 356 was obtained on 12-5-1987.

As the law and order situation in the State
continued to be disturbed, approval of
Parliament was obtained for continuance of
President's Rule for a further period of six
months with effect from 11-11-1987. The
State Assembly continued to be kept under
suspended animation. The present term of
President's Rule in Punjab is due to expire on
tn"e 10th May, 1988.

Onthe recommendations of tba Governor
of Punjab, the Legislative Assembly of
Punjab has been di-solved on March 8, 1988.

The Governor of Punjab in his recent
report to the President has stated that
increase in the killing of civilians and
terrorists -activities are mainly due to a new
factor being added to the Punjab problem by
the illegal intrusion of trained terrorists
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and smugglers with sophisticated arms and
ammunition into Punjab from Pakistan with
the avowed -'object of disintergrating and de-
stabilising the State, an objective which so far,
the terrorists have totally failed to achieve. The
Government is of the view that Pakistan is
behind the encounters which have taken place
near our border areas between the members of
Border Security Force and the armed intruders
and terrorists and smugglers. He has further
mentioned that a number of centreg have been
set up by Pakistan in their territory for the
purpose of training infiltrators into India, for
their use of sophisticated weapon” and the
methods of guerilla warfare.

The Go ver.no r has further stated that the
morale of our police and para-military forces is
high and they are determined to act as firmly
as possible. This is reflected by the recent
recoveries of large number of sophisticated
arms and ammunition including AK-47 Rifles,'
rockets, rocket launchers and even land-to-air
surface missiles from concealed v bunkers.
This success is a source of great
encouragement and is due to the determination
of all concerned -to fight the menance of anti-
national terrorism..

The Governor has further stated that there
is no Legislative Assembly now and the only
way that extension of President's Rule can be
avoided is by holding of elections
immediately. The Governor is of the view that
the extent of determination and the devotion
now noticed at all levels of administration and
the Forces in the fight against terrorism will
be greatly reduced if the holding of elections
was declared now. The situation as it stands
tcday requires a Al™ an(i
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committed administration which can only be
under President's Rule with the Central and
State Governments working in total
coordination and cohesion.

In view of the circumstances stated above
the Governor has recommended that the
Proclamation dated 11th May, 1987, be
extended for a further period of six months.

Ke?ping in view the situation prevailing in
the State and taking all the relevant
factors*into consideration, it is proposed that
President's Rule in Punjab may be continued
for a further period of six months with effect
from « 11-5-198*3. The Constitution (Fifty-
ninth Amendment) Act, 1988 passed"" by
Parliament recently makes such approval
permissible. If so approved, the President's
Rule, unless revoked earlier, will continue
upto 10-11-1988.

In view of the position explained, I solicit
the approval of the Hon'ble House to the
Resolution mentioned by me at the
beginning.

The question was proposed.

SHRI YASHWANT SINHA (Bihar): This
is my maiden speech in this House. I regret, I
have to speak on +he tragedy of Punjab. I
wish my maiden sDeech was on a subject
which was a little less grim.

SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh); There is nothing in India which is
not grim.

SHRI YASHWANT SINHA; When I speak
on Punjab, I speak with a heart full of gnef; a
mind. which despite many efforts and in fact,
all the effort on my part, is still full of anger,
because we stand here today in the present
generation—it is
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[Shri Yashwant Sinha]

not a question who is there and ™ is o,
this side, the entire generation, all of us—
which will be condemned by future
generations, if things go wrong in Punjab,
as they appear to be  going wrong.
Like in a Greek

Ltragedy, we seem to watch helplessly.

The hon. Minister of State has moved a
Resolution for extension of 'President's Rule
in Punjab for another six months. It was
exactly a year ago when President's Rule in
Punjab was imposed. What has been the
balance-sheet of President's Rule in Pun jab.
during the last 12 months? Is this balance-
sheet any better than what it was during the
so-called popular rule of Mr. Barnala? Is this
balance-sheet any better than anything which
has happened in Punjab in the earlier years?
No. In fact, the balance-sheet, is much
worse. In the last few months the tragedy
which . has overtaken Punjab, is a tragedy
which should create the necessarj" awareness
in our hearts that -we are up with a problem
which cannot be solved by approaching it in
a partisan manner. [ am sorry the
Government has always dealt with Punjab in
a partisan manner. They have tried to take
political advantage of the situation i, Punjab.
It ha, been our case all along that this is a
national , problem and must be tackled as
such, but the Government has not been
moved-by the repeated, suggestions made by
the Opposition parties in this country that " if
yon take it as a national problem, then'the
Opposition parties. leaders in -the
Opposition, must be allowed to participate
fully ; in the national decisions which you
take on Punjab. It cannot be open to' the
Government to consult the Opposition when
it suit; them and to completely ignore the
Opposition when it does not suit them. But
this unfortunately has been the track record
of the Government.

In the last one yea, whatis the
situation in Punjab? We have a
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Governor, who is a discredited politician, ,
Governor who cannot win a» election in
his own home State and it "was after he
lost a Lok Sabha election that he was-

THE VICE-CHAIRMAN (SHRI H.
HANU|MANTHAPPA): You know very
well the established practice.. -

SHRI YASHWANT SINHA: But this
is a fact.

THE VICE-CHAIRMAN (SHRI H-
HANUMANTHAPPA); May b.- a fact,
but. Governors are not a subject of
discussion. They are not'discussed.

SHRI ALADI ARUNA alias V.
ARUNACHALAM (Tamil Nadu): . I a,, 0,
a point of order. In Punjab and Tamil Nadu
Governors are functioning as Chief
Ministers. They are attending the Chief
Ministers' Conference, they are attending
the National Development Council
meetings as a Chief Minister. So, when
they ar, functioning ,s a Chief Mfinister
and as a legislative branch, we have every
right to criticise th, concerned Governor.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Yo, have made
your point.

SHRI ALADI ARUNA alias V.
ARUNACHALAM; The Governor who is
functioning in the President-ruled States is
different from the Governor in other States.
Therefore, when he is entering into
political matters, we"have very right...
(Interruptions).

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): The ¢ Governors
are not functioning as Chief Ministers.
They are functioning as Heads of State.

SHRI ALADI ARUNA alias V.
ARUNACHALAM: The State which is.
under President's Rule, there the Governor
is functioning as Chief Minister also.
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SHRI K. MOHANAN (Kerala): There the
Governors are acting as representatives of the
Central  Government, not merely as
Governors. Because these states are now
under the Central rule and the Governors are
acting as agents of the Central Government, as
such, they are now de-facto Chief Ministers.
That is why we are raising that question. So,
you have to consider that question.

SHRI ALADI ARUNA alias V.
ARUNACHALAM: So, why do they take
part in the Chief Ministers' Conference and
the National Development Council
meetings?

SfHRI YASHWANT SINHA: If we are not
allowed to discuss the conflict of the
Governor, who is governing the State under
President's Rule, then I am afraid, this debate
cannot take place. How can I talk about Punjab
without talking about Mr. Sid-dhartha Shankar
Ray? I am sorry it is not possible.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): You can very well
discuss the administration but not the
Governor... Interruptions) ...

SHRI N. E. BALARAM (Kerala):
Administration headed by whom? We Sfe
only criticising the administrations.
(Interruptions)...

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): It is all right

SHRI YASHWANT SINHA; Mr. Vice-
Chairman, Sir, what I was trying to point out is
that 12 months ago President's rule was
imposed in Punjab. Mr. Siddharth Shankar Ray
who is the Governor of Punjab assumed all
powers of the total administration under the
various draconian laws which have been
passed by the Government from time t° time.
Mr. Siddharth Shankar Ray chose not to take
any Adviser. You are aware that even
seasoned administrators  wno
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Have been postea as uovernors in various
places wnea rresiaent s rule has oeen imposed
m the' i>tate jn viuph tney nave been
Governors tacy have cnoeen to taKe Advisers.
But the gieat competent Governor of I*injao
refused to take advice and earned on without
any Advisers with the -whole burden of the
administration on his shoulders and now what
has happened? We have Mr. Ribeiro as the
Adviser on interaal security in Punjab. He was
recently promoted for the service rendered to
Punjab and to this country, to this irac«. $&r.
Ribeiro has been the police chief of Punjab for
many years. He was specially sent to Punjab to
tackle the problem of terrorism. Now, it vvas
entirely unimaginable on the part of the
Government to expect that a rfiere police man
that a mere Director General of Police could
solve the problem of Punjab. I mean if there
was any instance in history of g. total
misleading of the situation, of a total ignorance
of what was happening in Punjab, it was this
and the amount of faith, the amount of free-
dom which to this officer wanted to run Punjab
in the manner in which he wanted, was given
and the results ara obvious, the result are what
we see in newspapers every day. Now, this
same Mr. Ribeiro has been appointed as the
Adviser of the Governor in Punjab. This makes
absolutely tio qualitative change in the situ-
ation. Therefore, Sir, the first. point which I
would like to make to th« bon. Minister of
State for Home, through you, is that Mr. Ray,
the Cfovernor of Punjab should be told that he
has completely failed in the .discharge of his
responsibilities which T”ere enjoined upon
him during President's rule and h= must,
therefore, either take a number of competent
Advisers or he should quit.

Pu'iisb, Sir. Tips been a story of blunders
and lost onnortunities. T am \\ot «oin£ into the
history of it. It serves no purpose to repeat in
this*
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[Shri Yashwant Sinha]
House at this point of time. But there is one
ingredient in the situa tion which is very
dangerous and this is a game which the
Government un fortunately had played right
from - day one and seems to be playing even
today. And that is that they have put up people
from among the mode rate Sikhs and have
discredited them m the process with the result
that the element of moderation has always
been defeated and the militants have been able
to take away whatever little credibility that was
left among the moderate Sikhs—the story of
Pun jab accord, the killing of Sant Longo-
wal, the way Mr. Barnala was treated as Chief
Minister. It wag in this House that Mr. Barnala
was praised. In .fact, it is one of the most unpre
cedented things that in the Presi dent's Address
to Parliament last year, !Mr. Barnala was
praised as Chief Minister. Even when the Ses
sion of the House was not over, he was
dismissed as Chief Minister of Punjab. Mr.
Barnala has been des troyed in the process.
With Prof. Darshan Singh Ragi there wag some
hope that he may be able to rally the
moderators.  Mr. Sushil ~ Muni  was
sent to Punjab and he had discus sions with
Prof. Darshan Singh Ragi. Professor Darshan
Singh Ragi has the taoerecorder version of the
entire conversation of Sushil Muni which
took place. Sushil Muni was disown ed fey the
Government of India with the result that both,
he and Professor Darshan Singh Ragi were
discredited for ever in the process and now we
have Mr. Jashbir Singh Rode, the Jathedar of
the Akal Takht and from all the accounts that
we have, it ap pears that he is also in the
process of being discredited and ultimately, the
hardcore militants are going to take over.

Now I would like to ask the Home Minister
what exactly went into the release of the 40
detenus from Jodh-pur jail. What. were the
considerations which went into this? Why only
40, why not all of them? It has
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all the right thinking people in tnis country that
the problem in Punjab is not one of law and
order and if you continue to treat it as one of
law and order, we shall continue to come to
face the same situation as we are facing today.
The Problem of Punjab is the problem of a
community which has been ill-treated from the
time the Asian Games were organised in Delhi.
It is common knowledge how Sikhs were
treated in Haryana and Delhi when they were
coming to watch the Asian Games and what
has been the deleterious consequences of that
treat-, ment which has continued and *s con~
tinuing even today on a whole community, a
community of which we are all proud that they
are part of India and they are Indians. That is
the community to which our Home Minister
belongs which has been treated in this shabby
manner and today the question is of treating
that community in a manner which will bring
the community back into the mainstream-If it
continues as law and order problem, we will
never achieve that. What is needed is
communal-Psychotherapy and for this a
number of steps will have to be taken .by the
Government which the Government does not
appear to even contemplate. Now. therefore,
Sir, 1 was asking the question why the
Government considered it fit to release onlv 40
detenus. What are the cases against the rest of
them? Why was the Government not released
the rest of them? I know it personally that there
are rick-shay pullers among the Jodhour
detenus who used to go to the Golden Temple
to take shelter for the night, to participate in the
free lungar and those are the people who are
also taken into custodv on that unfortunate day
when the army went into the Golden Temple
and they are even today incarcerated in various
jails and they have not been released. I would
like to know what are the charges against these
people and why are innocent people still being
kept behind bars in Jodhour jail. But this

is what the Government has done and T
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no concern on the part of the Government to
settle this problem.

Now there 1is another question and
that question unfortunately is, as I
said right in the beginning, that we
should not treat this question in a
partisan  manner. Unfortunately,
whenever any party says anything on Punjab
which does not suit the convenience of the
Government, then we are immediately
branded as anti-national, in league with the
terrorists, not having sympathy for the integrity
and unity of this country. I would like to tell
the Home Minister, with all humality, that we,
sitting on this side, are as patriotic as anyone
who is sitting across on the other side in the
Treasury benches and we do not have to take
certificate of patriotism from, anyone. But we
are as much concerned about the problem as
they are and it is only when we feel that the
problem is not being tackled in the  right
manner, that we have to raise our voice, to
make  suggestions, to make certain
recommendations to the Government in the
hope that it will be followed. But the situation
in Puniab tod<?y is so dangerous that even in
making such recommenda' tions. one has to be
careful because if we do not want ,to go the way
Mr. Barnala has gone, if wQ do not want to so
thP wav Sushi] Muni has done, if we do not want
to go the wav Jashbir Singh Rod”" is simnosed
to be going, then one has to have an assurance
from the Government that any suggestion which
will come from our sirfa or a set of suggestions
from our side will be seriously considered by
the  Government with due respe” to those
suggestions and that they ~ will not bf» treated in
a nartisan manner. Sir. it is mv belief that today.
Ave tvnes of terrorists are operating in
Puniab. The first tvt>e of terrorists pre the
hardcore ternrtsts who started with the slogan of
TChalistan and they want  Khalistan even
today. 5.00 P.M. Nobody. T am  sure, in this
'ITouse and outside, has any sympathy for
these ticople. We con-
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demn them in the strongest possible terms
because we are absolutly against Khalistan
and I reiterate what the Home” Minister said
in this House on the other day, we are also
for settlement within the framework of tli:
Constitution, a settlement which will bring
peace to Punjab.

There is a second kind of terrorists
operating in Punjab today and that terrorist
is not for Khalistan. Perhaps he was
compelled to become n terrorist because of
the repression let loose by the
Government on innocent Sikhs, on
innocent people in Punjab. Therefore, he has
taken to the gun out of a sense of revenge.
In my belief. Sir, the largest number of terro-
rists today in Puniab are® such people who
want to take revenge for the atrocities
perpetrated on the members of their families
and on their  near and dear ones by the *
agencies of the Government.  This is the
second kind of terrorists.

The third type of terrorists are the ordinary
smugglers and the criminals who find the
atmosphere very very congenial for them.
The atmosphere of confusion in Puniab is
very convenient for them. The third tve of
terrorist can indulge in smuggling and anti-
law activities and he is having a field day. A
number of crimes which have been
committed today and which are nassing as
terrorist violence are crimes committed in the
course of ordinary crimes. This is the third
type of terrorists.

'The fourth type of terrorist—1 have no
evidence on this; if the Home Mi-. nister has
evidence, T am prepared to go along with
it—is the one  who comes from across
the  borders. Ha comes and hits. 'He
indulges in violence and probably goes back
or stays. T do not know. But this fourth
tyce of terrorist is a terrorist who is being 1
infiuenecd by powes outside this country, by
foreign powers.

The fifth type of terrorist i? the terrorist
let loose by the Government itself, its
various agencies.
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[Shri Yashwant Sinha] am not talking
of State terrorism here. I am talking of
the agencies of the Government which
are operating as terrorists in Punjab. A lot
of problems have been created, a lot of
violence has been unleashed, by such
terrorists also. These are the five kinds of
terrorists in Punjab today.

If we have to have any policy in Punjab,
we hav, to understand what it is that we can
do with th, different types of terrorists.
How do we deal with them?  Obviously,
the kind of prescription that we shall have
for the hard-core terrorists who will be
satisfied with nothing less than Kha-listan
will have to be different.
prescription m that ~ w, shall have for the

criminal terrorists will have to be
different. The kind  of . prescription
that we shall have to have for the
terrorists operating across the borders

will have to be different. I have no answer
for the fifth kind of terrorists who are being
let loose by the Government. But I can
say this. The second kind of terrorists that
I have mentioned, the terrorists who have
become terrorists because of emotional
reasons, are ones who can be brought
back into the mainstream and the
masses of the Sikh community in
Punjab are what should be our target. We
must be able to bring them b*ck into the
mainstream. We must be able to carry the
conviction to them that we mean well,
that we are with them. And if w, are able
to carry th's conviction, then. I am sure that
these people will stand shoulder t.o
shoulder with all those who are fighting
against terrorists. But that does not
appear to b, the case, Sir.

The Government's contention—the
Minister of State for Home has referred to
it in his speech a little while ago—-is that
Pakistan is training ter-rorsts and that
Pakistan is sending terrorists across the
borders and that mthey are indulging in
violence and then they ar, able to go back.
Now, Shis is a very very serious matter.

The kind of
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This is serious not only because Pakistan
is doing it but it is serious be-caue the
Government does not have the faith to tell
this House that this is happening and that
they are doing nothing aboutit. 1 think
if  there was ever an admission of
failure on the part of the
Government it is this and n, Dbetter
admission in the Wlaole history of o/ur
independent India could have been
graver and more serious than this, that
here is a Government which says that Pa-
kistan is doing it, that Pakistan is
sending terrorists across our borders and
we are not able to do anything about it.
We have been aware of this for years.
We have taken  to fencing our borders
now. But  does it behave the
Government to indulge in a wail like a
widow?  Does this widow's wail get us
anywhere?  We expect the Government
to act and act firmly. The whole House.
I can assure the Home Minister, through
you, will be with him if he' takes any step
on the basis of absolutely incontro-
vertible evidence  that Pakistan is
behind the terrorism. If that be so, we
tell the Home Minister, through you,
that he is ivee to take whatever action is in
the interests of this country, whatever
action is in the interests Of the integrity
and unity of this country; we must take
that action in order to prevent Pakistan
from doing what it is doing. But it is not
open to the Government  to say Pakistan
is doing this and we are helpless. That i,
not enough. The Home Minister had
made a remark in Madras a few days ago
in which he had said that the former

President had converte Rashtrapati
Bhavan into a hide-out for FERA
vioiaters, for smugglers an for anti-

social elements, people who were against
the law. We had all protested; it was
raised in thi; House also, because here
again it is a situation which one is
totally unable to understand. The Home -
nister said that the CBI had conducted an
inquiry. When the CBI  had conducted
an inquiry, th, CBI could have

come to the conclusion on the
basi, evidence that the former
President was actually doing this. And if

he was doing
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tfois, why was he still the Presient of this
country occupying the highest office of this
land? Why is it that the Government did not
bring a motion of impeachment against that
President? « What could be a graver charge
against any Indian national, much less for the
President of this country, than of indulging in
anti-social activities from the haven of
Rashtrapati Bhavan? And if the Government
had evidence through an inquiry of the CBI
that the former.President indeed was indulging
iii such activities, then the Government should
have brought an impeachment motion and I
can assure you that the whole House would
have supported it. But the Government chose
not to do it. And now after the former
President has retired, this kind }f evidence: or
this kind of statement has been made by the
honourable Home Minister. 1 would like the
honourable Home Minister to tell this august
House when he replies to this debate whether
the evidence that he has condemns, indicts, the
former President, and if it does, then, we
would like to know, what action Government
proposes to take even todfey against the
former President for his acts of commission
and omission.

I would like to say on behalf of my ¢ . party
we have been much maligned. There has been
much disinformation about the Janata Party
whenever we have said or done anything in
regard to Punjab. But I dare say that we are one
party whirti has consistently held one view and
that view has been that you cannot solve the
problem of Punjab by knocking off terrorists, by
liquidating them, aione. This will not work.
What is needed is, as I said, a psychotherapic
approach to a community which has been
alienated. The honourable Minister, Mr. Bha-jan
Lai, is, here. He was the Chief Minister during
the Asian Games when all these excesses took
place in Haryana on the Sikhs who were tra-
velling from Punjab to see the Asian Games.

Anil* Sir, the amount of damage
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which has been done, to this country's future
is something which cannot be calculated and,
therefore, I would appeal to you, Sir, and
through you to the Home Minister that the
time has com, now. The extension of the Pre-
sident's Rule is an admission of failure and
that is not going to lead to anything. Thirty or
forty or fifty or a hundred people will
continue to be killed in Punjab and the blood
of innocent people will continue to flow.
President's Rule, wunder the present
dispensation, is no solution of the problem.
Therefore, if the Government is serious about
solving the Punjab problem, then I would sug-
gest that a number of demands have been
made by all of us in the Opposition and, on
the basis of those demands, as we have
demanded in the past, the Home Minister and
the Prime Minister must consult the Op-
position and consult seriously and then I think
we should be able to arrive at a national
solution of the Punjab problem.

Sir, w. have much to be grateful
for to the Nehru family in this coun
try. But [. suppose the contribution
that that family ha; made to the geo
graphy of this subcontinent is some
thing which we cannot forget. One
country became two countries When
Pandit Nehru was the Prime Minister
and two countries became three coun
tries when Madam Indira Gandhi was
the Prime Minister. Let history not
repeat itself. For God's sake Tet' us
awake and arise and for God's sake
let wus treat this problem with the
seriousness it deserves. ]

I do not want history to tell us that it was
during the time of the third generation of that
family, dur- . ing the time of Mr. Rajiv Gandhi,
when he was "the Prime Minister, that this
subcontinent had the misfortune of splitting into
four countries; Thank you very much.

Ffa A= (Ft www W)
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SHRI N. E. BALARAM: Sir, let him
speak later on. I say this because many
others will be referring <to his during
the debate. So, let him speak at the end.

A1 WHT AW F Ge JwT
I 7§ I AT ¥ m @1
g1

SHRI K. MOHAN AN": Let him
speak later, not now, because many
Member, will be referring to him.
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& g 1 fams 7 8% | WA IAFT
Fez % faar 1 san faefy snfq &
qarer & ¢, fel o arRdt #1 A
E 21 WY gwrT FT AT FA S |
faelt o g 7 AT so oMm F 7
FFT 9T WIS AT FAS F, ;TG N
TqFEl WA F 7 W SR AT G
:-‘:Y, H1T AR F TG 9977 EF%'T'-WT,
HF AT AT FIA FFRIIT A2
, HTF ZT FHETT & FTI 2
|
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St wwm s, Y fae
7 waA) I EWE 7T W@ OF |
T wiew off 9% g @ # | 7 gH qun
Tgat g v wT 9w § swifagr an
TS Sadgs wf Agaet ¥ ag @
a? .. (ewmweEw) | IEED T
oA A OFEA gUT g1 sw
gfamr & o G4 §F giEE §TF @r
@ T A IAET GO AR W R
g o agr 9% geww WA £, ..

(swmam) ... dtoyoifo aypE
T F1 F G E AT oI gAY
FT TR F

g, T
SAFEqT ¥ ¥ & 1.... (Interruptions)

SHRI JAGJIT SINGH AURORA
(Punjab): I want to make a submission. |
am personaly involved in this ..
(Interruptions) I may have to protest and
walk out if I am not given permission to
make my point.

PROF. C. LAKSHMANNA (And-hra
Pradesh): You should also give him a
chance for his personal explanation .
(Interruptions)

St T AW AIRA A AR
W% RTET & TR AT 16 S A
ATty faegt ¥ oY wET Iuw §AW A

|TAT, AL FET g% HIAT FAAT T§
sfwa wgi & 1 wafed I mroR
frags & f& s 1€ ot TR
ford % wi g1 a1 999 gFEOS

SARDAR JAGIIT SINGH AURORA:
In 19821, as aretired officer, realising
what traps Shri Bhajan Lal laid on the
way, went to When | was coming beck
I was searched—about four times—even
when 1
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told him who I was and I showed my
card. It did not give any protection.
There is no doubt in my mind that the
Delhi  Administration was perfectly
capable of looking after the security and
safety of Delhi and the ASIAD. Shri
Bhajan Lai's efforts created mor, heart
burning, more hatred and more anger
than anything else. {Interruptions)

I would like to tell you another tiling,
because it is important. Four of us had
gone in February, 84 to to Amritsar to
persuade Sant Longo-wal not to burn
Article 25 of the In-, dian Constitution.
We came back, and we also took part in
a T?0CU& Programme. In that 'FOCUS'
I pointed out what had been done to the
Sikhs generally and also to retired army
officers, particularly and how 1 was
insulted. Thi; was recorded. I was #hen
requested by the present Home Minister
to hav, it deleted Because it would create
an adverse effect about India to the
outside world because of the ASIAD. I
agreed to do so, on the stipulation that I
would get a chance to talk of Mrs.
Gandhi who was then th, Prime Minister
about what had been done by Mr.
Bhajan Lal. I am very sorry that the
Home Minister was not able to keep his
promise. I would like to mention this,
because it is the first time [ am telling this
to anybody. I did not make it public at
that time because I did not want the
country to get a bad aame. However,
there is no doubt in my mind that Mr.
Bhajan Lal's per* ionnance since then
it one of the main causes of what has
happened in Punjab.

SOME HON. MEMBERS: Shame,
shame... (Interruptions)

SARDAR JAGIJIT SINGH AURORA:
I would like to tell you one thing
more. The day I was taking part in the
'FOCUS' I had gone to see my brother-
in-law who lives in Haryana. When I was
returning—because there was some scare
that people may be sneaking into Delhi,
which I did riot realise—I was again
stopped by the

[ 5 MAY 1988 ]
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Haryana Police. There were about five
care, four of them ahead of me. They were
allowed to pass. I was the only Sikh. They
asked me: where are you going? I said: I
am going home. They asked: where is your
home? I said: in Delhi. They asked me to
give them my address. Now, there you are.
This is what . happened in Haryana. Who
gave the policemen the authority to stop
anybody and ask such questions only from
the Sikhs? Eventually, being a disciplined
person, I gave him my name and was
permitted to go. This attitude of Mr. Bhajaa
Lal that it was bis responsibiliy to protect
Delhi or otherwise there will be an attack
from Punjab, was uncalled for. It must be
condemned.

ut wzw faget Tiaadt (meanin)
I A G 9T T @ g0
ZfFTTe T § gz wrom TR
M wFT (=)

ufr WA W
FAMTT 10T - (srrar)

ot wew fagrdt amndt : doE F
FAY & FHrOw SrETREAT FE &
(wraar)

St AW AW : gy WIET ART
TR F AME (swmaw) TEE AL
(wr=um) :

o gEw fagrdd avednt o ARY
T4 & foqu 98] aw @ F Tl
1 waRT ¥ (sEam)

SHRI M. S. GURUPADASWAMY
(Karnataka): What, does it mean? Is he
threatening him? Or what is it?

SHRI BHAJAN LAL. I meant the
public platform.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Let us have
respect for each other.

SHRI M. S. GURUPADASWAMY:
That is not the language of a gentleman.;

arf feerd
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SHRI SUBRAMANIAN SWAMY:
He is a Member of Parliament. He
cannot threaten him this way. This is*

=t T A aRA (IWT NAW)
AeUg7, WA SHFeqT &1 g g )
(swaera) @A o9 wet ST WY
W oaw ¥ vEy I & ogge IEa
g 97 & UM I JEar §)
T ¥IA § W HE geqiy GIe 3B
& W1 AR AZ TEA AT AL §
& =T =577

st WAy W TSI HERY,
AZL FAT AN AIAT WeAF HIHA
Ty T Uz R Te AN
A 7 AmEr FAT At & fFogw
w @ @ (arwari)

St sA™ g (FaT waw):
T2 @ A AT AT AW FA 2
(=r=ama) :

FuyATeRE (s o gATwAI)
AW I3 FEA (A

ot werArg Tw ¢ FAT 33
(maam) T+ a9 =0
(=3aura)

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): He has already
given an explanation. He says that he has
not asked anybody to go out. He meant
'let us go to the public platform outside'.
That is all. H, has given the explanation.
It is on recOrd. (Interruptions)

PROF. C. LAKSHMANNA: What
does the record say? It was in the form of
a threat. It is in the records. if he said it
in that fashion, then it should be
expunged.

THE VICE-CHAIRMAN {SHRI H.
HANUMANTHAPPA): 1 will look into
it.

St g fag  (wmw)
IITqreAA WETRY, ArH &7 vy S fagr
‘@1 SNitde AT F AT W owE Al

*Expunged as ordered by the Chair,
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wirwr ag & 7 ag
TEZEANA FT oy g @
FREEANT  ®F ¥ YT ¥ m2 AN
FRr AT | THE ¥ra A3 W wII 4T
fs wigse g T9ifz =1 o g
TRF G AET T wadiae qre sfesar
I am ¥ fFoag 33 & &F Smd
1 a3z wmF 4, Gy e Far e
oz oA & sifsw 1 FfEE AN
A oA ST ¥ S g few
Jg TGN F T FAT AR F )
T SR SAE W IR Aga g
T & OF =l W< o =y q e
T & UF g% fwgr  faoww
TR ¥ fads W we SR
gl # femsra Fw4 3 Friww
F E 9g {9 Fr AR wrs 5T A0
g @27 § B ot 758 war T Hw
feieme ¥, difafesst oo &
ST o R 4, IaF 92 F71 av e

AT A g g oA A dF @

S WU AT § SHET THAE wlE
grr Fm fafarzs & s A& wRsn
g 5 37 Aaw oy aw wwe
IR T IRE A IATT gF AT g
¥ gl 7 @ 1 #Eifs G
am faar wr 3w & owow faw
T FEAT | ST W AT IAF AT A

FgT T M e
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off qcwra fag ;e AW
Teqs TE FE £ | giegow F A
Bifgy | gforror gA fpgEam WU
oF waforr fg=r 21 33 AE A
BIST | A7 37 ARMWAT T qar g
AT g 7 owx o K ofrg I qUAT
AT T AN ITN AEAM F o

Ad F2T 1 AW T @E B @ 2
....(wmar) amawr ard g A7
sp e farer 2 1 w7 gny fax ¥
fRasr =z2m 7 ®W AR OFE 2

Iqqaarey (o F=o gAwaACA) ¢
FAHr A AT |

oft qearer fag ¢ BAT YA AAT
a4 ofed 37 T W 5 IRA 7
gr A& ¥ & ag w3a0 § FFIEw
wr & aff 1 wF 59 T I
gz M %, AFT I R O §
oz T FAS T4 A A EER
F 99F 7 7. (wpmgm) TF A

@vﬁ:ﬁﬁfzigmmﬂ'
# fae ag &t IF gt T FNAT
# az a3 wd =T @ E 5 wAwt
fagst fet 7T w1 9AT A E
ATy v § . W o @
Fz1 @ A1 FAE AW A7) I
FAf wrar ) OF qrT AW TAA A
A qrf &5 /7 F9 w, AT F
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@ A E, WY Taw faleT am
§ fafag v wr am s F ..
(zaaaw) '

SHRI YASHWANT SINHA: Mr.
Vice-Chairman, Sir, I said that if the
Minister calls the Opposition parties, w,
shall come forward...

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA):  You Have
already said that.

SHRI DARBARA SINGH: You have
come now for the first time. In the
previous session and also in this session
somewhere 1 have said that all the
different oolitical m parties must come
together and help the Prime Minister in
solving the problem in Punjab. Nobody
has come forward for this. Is it only the
Prime Minister to come forward and ask
you to come forward? Have you no duty
of your, °n at all? Is it only the Prime
Minister's duty? Have you no duty at all?

T gz W & & gaer fagar war
oqr IeETr wg femr & g w@mar
i frdaf =1 @1 77 oo &
Z3free a7 fremw & 2% 2 a1 w3
frem ¥ 27 2 | Zafee AT mw
I AT T,

1

qis (st Bwo gAY
IAAT SrAT ST |

e
g ¥
%
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EW TIT A | SEA WY1 B AF)
TET WS ST mEwAl HIT AT AT
‘.-‘r:;{_;r 5wy 57 7w qfad TRl FaT
=1, Wi A FE e F g
qT UT WIST F fwq 4 £ A7 s
FYEl AT ATH F | Siaw IH NEE 6%
GFEA T UTGRT AT FAITEMT | TG
TH THA G AT FEA TET & TEAw 7
w9 GIfFEEE gEY G9% § #EY &
ASEF—AGET Tald oA dvev aw
U e AT gAR T WE | w-
dF1 7w £ oaw efee g @
wix foaa oifasms =18 Saq 39 )

T o
gt 5 fegmry 71 fgarsy a9
W%u‘hmq;a a'im?m?

¥ FEIATT FT R L | IAS AR
¥ 309 FAT FEW £ 7 A I AW K

ST FYAT G § 48 TETR T €% 7% §
fr 6 wET 7 Wi @ify 2w ST
¥ SUIET TEA UFNH A7 I IHATEal
FT FME FLT TF | TF AU FTF F
T Mifadiwa g7 AT SifEn | S
& OF "AT gHE HEA H udl & W
fafeeze afeom #v &, 3= agr 2
fp gw wEMe wize arg T8 & |
7 394 % g foed gwer amr 3w
grad o Fer g W ATy fF I AT
7T @y § 9EMg 99T #T g AT
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[sft zeam Yag)
A w8 faak wr ot wilX §
A wred, R EwT g FARAC |

mgiqs, & qemw Ard A w47
A7gAT, T 19 agw WL IFATE
#ir g% wfral & ¢ar G931 FI
geal § f5 & &3 @1 7, AR AIR
% 1 ot oig & W oo S
§ 3§ AP gy SN TIgAr | OF
gAry &1 Wt WA GEET Y,
§ 9q4) Frefea F a1 ¢ wFAC
Fzar § f& awaran wrgq & 3
gzrar TRAT §  qEArEr Hlgd W
fgedt §: xS gy I Ao
21T 3w fa q% saar @ ST
wigar § f& qaarar agg & S
fafaez< ¥, 3= fasrs sur §8 4§
o, UF Tt FEA q§, 4 1%,
faasr g wE¥ § FrRArEa ar
ays, 3% o7 sEfasy &1 o 4,
IAF AIE WS TG F WL sigh-Rgi
waat g8 & e ) feeq & Wl
g ¥ 3T Ot ¥ #tv dw @ g
AT T 2@ § A0 FT-HgAT T
§ ar gEL AW R @A g | & 90 F
g & 9 A 9T FEAr g, qAA
i s aw A & fw agi qoard
gar, TR JaT H & gur gw
qFard | afma ag feear fasaad
g ot & 7 Usw Wi F fw
g 3@ f& 98 7w s &F fraar
TG SEN! XA 9fgw ar qE T
few 1 @z fasErd s @R
gfoa mw v az @y, 7= 39
gan aw f& T arwz agiosod
A e Je T @ € @
t & wgaq g fr wex waww
AT AL AT FT vefafed Te
Hi0F T T T ¥ FreT T W

ol

g

A

WEL w TCH
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M-I FEAT W JA4 § A
I Fg7 ¥ fag gw wed wg
a3 g & ag wfgy fw oga
amg & fug g9 wg AT frrae
£ feat & og adf &m0 A
Zrqqreise #Y a1d sAfaq FEr ar ¥
Agi A FB FUT ¥, T SEAT qH-
uF A47d § gI0H Al 9aT T ST
f& mogxE 99 FT AR F G & !
fegodz ant go £} mevmEer &
79 § 1 ag %ﬂ‘r%m fraer maa &
¥ zw WRET R ATAT §
YHiez ®w T Wifgy, F@ AT W
%, wfea Sfesces am ¥4 7117
WaT 4 WIT 117 & 7 mersr wrE
F 739 gHA wT Fwy; TF oA
aAT AR S AXElT FArdt ag
w199 ¥ uF-gaR ¥ faoe g, oF-
Ey & fas FqmEet g€ v o
wgar & fo ik faegw fawsit
21 T oFEd ¥ W IW I [
g1 Sgar wmaw H OAgT W@
BT FAFET 4T TF g At AEw
famr oAt | FHA @1 SRLE-RE A
& 1T e ard FAT 1 ATaT
ST THG AT FL AT TEN WA
T 17 % A7 gt 9T gn Ius
arg § | FfwT ogsr w3 7 oawi
g7 A F FT AW | uwR #
ATH TEATAT T [ gHA AEH IT
A A 1 wT IR BIET Al MW
¥gd & fF 7 ot 7 F smar g
gt & WE & a7 wad moe
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e & fegdiwa & &, w0 T
fafemia & w9 wgg | Efwe
ox § fwew 1 glar § 5 wiewna
& gfafat A%T, qa1 A%, AT AHT
NS QT T AT T T0T AVHy
F UL ¥ gEFT TAAY Al-agd daw!
HA FT WG 1 qG SUEE F
g feem &1 wtwar Ao & 7
g WT qH JAIT 1 AT FEed AW
CEAE T L A L LG Lie
3 foee § fr gH O% & A
amy @ fF gw saewE & or

fgema a1 femwr & wod art ®
T35 G 73 fagd fy qgt ataw
my AR fRgFatT § N T weAst
LI 6 '(% F-—d1  wfEe,

WRT N I5 @O, IR A
EE FT § 1 W gw foe
Ferfae & fau qaifawm &% A
o &1 g8 W ey TG Fat
Frefr Vo a fgE o

THE VICE-CHAIRMAN (SHRI
H, HANUMANTHAPPA): The

House is now adjourned and we will
meet again at 2.43 p.m.

The House then adjourned
for lunch at forty-three

minuteg past one of the
clock.

The House re-assembled after luflph at
forty-five minutes past two of the clock, [The
Vice-Chairman (Shri Jagesh Desai) in the
Chair.]

SHRI K. MOHAN AN .(Kerala): Mr.
Vice-Cnairman, Sir, it is once again my
painful job to take part in the discussion on
the Punjab issue. I am equally sympathetic to
my esteemed colleague, Mr. Darbara Singh,
ex-Chief Minister of Punjab, who, as always,
has ¢ made another unsuccessful attempt to
defend his party iind the Government on this
issue. I think it is the twelfth or thirteenth
time wnen both Mr. Darbara Singh and
myself have taken part in the discussion on
the Punjab
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problem. Perhaps this will be mj farewell
speech with my taking part in this discussion
on Punjab with a heavy heart.

Si?, the Government is seeking an extension
of another six months for the President's rule
in Punjab.  The Governor's report mentioned
by the hon. Home Minister here says that the
situation in  Punjab is not favourable for
conducting an election in that State. I do not
want to ask who is responsible for this,
situation because everybody knows that. But
there is no  mention what you are going to
doto make the situation favourable what is
your action plan on. this? Unfortunately
there is no mention  about this in the
Governor's repot as well as in" the statement
made by the hon. Minister on the floor of the
House. If I am not wrong the Minister  has
mentioned that now  everything is all
right thero all the sections are working in
a well-coordinated form and if they now
conduct the elections, the morale of the
various  sections now working in
coordination will ~come down. That means
that if  Military regime is there, it is all
right, the morale will boost and every thing
will be all right In a democratic setup, we
cannot accept such an equation that conducting
an election will deteriorate the siuation.

S5r, again, I would like to mention that in
May 1987, after dismissing the Bsrnala
Government and imposing President's rule in
Punjab, it was claimed by Government that
continuance of the Barnala Government In
power wa3 harmful to the - future of the State
and it was difficult to maintain law and order
in that State; that was why the Government
was forced to dismiss that Government and
impose President's rule in the State. But,
unfortunately.



187 Statutory Resolution
seeking approval of

[Shri K. Mohanan] in tlie last one year, I
do not want to repeat all these tnings what is
the improvement? What is the situation
today? As it better than what it was during
the .regime of Barnala Government? I do not
think anybody will claim like that. The latest
reports are so disturbing. The latest reports
that have appeared in the Press are that aiong
the Pakistan border in a particular area, in
some 20 square kilometres, or something like
tnat area, Khalistanis are concentrating and
they are goijig to declare their own state
from that particular strategic point.

Now again you are asking for extension of
President's rule for another six months. But
there is no improvement in the situation, and
these types of developments are taking place
there. Aroraji has mentioned the other day
here regarding the smuggled arms now to the
State even in the passenger planes from
foreign  countries.  Unfortunately, the
Government of India is still not saying what
steps it is going to take to solve this
situation. The latest developments are more
serious than the developments are ever
before. -

It shows that even now the Government is
not prepared to take Parliament and the people
into confidence. Everybody knows, it is an
open secret that the Government has some
land of contact with terrorist groups, various
terrorist groups in Punjab. For the last two,
three montha you are having discussions with
these various groups through some mediators
or in some other way. But you never
discussed these matters with the Opposition
parties or you never disclosed or discussed
these matters in Parliament. Everybody knows
that the Akal Takht Chief, Priests and some
other 40 1

[RAJYA SABHA]
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detenus were relased from the Jodhpil." Jail on
the basis of these discussions. I do not know
that what the impression or the understanding
of the Government was when it released the
Akal Takht Chief, Mr. Jasbir Singh Kode.
Immediately after his release, he made a
statement that he would not allow the terrorists
to make the Golden Templa a hide-out.

But the recent development shows that even
the high priests and the Akal Takht Chief are
prisoners of the terrorists, and the Golden
Temple itself is changing into an arsenal of
terrorists and hide-out of terrorists. This isl a
new development. So, there is no meaning in
campromising with the extremists, and there is
no meaning in dialogue with them at this point.
That is what I would like to mention.

Sir, I do agree that the Pakistani and the
imperialist forces complicated the Punjab issue
more and more. . But not only the foreign
elements and the Pakistani or imperialidi
elements but also the Government of India
itself is complicating this situation. The people
holding, high offices and handling the issue
with narrow, partisan, political interest, all of
them, are also equally responsible in
complicating the situation.

Earlier it was a WTP, everybody knows.
Now he is not in office. Now another WTP is
here.  He is trying to complicate  the
issue. 1 can understand the grievances
of Mr. Darbara Singh. Darbara  Singhji
here mentioned that the Akali Government.

Mr. Barnala's Akali Government had
collapsed because of their inner  squabbles.
But, Sir, may I humbly ask you what

happened to your Ministry, who forced you to
resign? 1 know everybody knows, a genuine
grievance on your part is
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these against the .earlier WIP. Now you are
attacking him in the AICC session. 1 can
understand  your genuine grievances, but I
would like to know wnether the attitude
and approach of another VVIP, who is
holding the changeof Home Ministry,
js helpful to solve the problem.
Even now the ruling party and its
leaders are  more interested in their
narraw  political interests than the larger
interest of the country. That is  why I
am saying, of course, foreign forces are
behind this problem, but at the same time the
role that is being played by the-ruling party
leaders, especially ' from Punjab, is also a
factor complicating the issue. From the
beginning the Congress (I) approach was
not to solve the issue. Everybody
wanted his own hold. They want to build up
their own empire in Punjab.  That is why |
say you have created such a situation and
have complicated the issue. Now, you
are asking the Opposition: Please
prescribe  whatis the remedy to solve it.
Shri Darbara Singh just now asked the
opposition to tell rim the remedy.  There
isno ready-made remedy here with us, but
from Mrs. Gandhi's time onwards the
Opposition from time to time submitted so
many suggestions and all tfae time you
nave rejected  them. Even after  the
Longowal-Rajiv Gandhi Accord, there was
ample time to solve the problem, but  you
dragged in unecessary elements into the issue
and throttled every effort to implement the
Accord. You must see whether the Accord
is workable or not.  If not, why not? It is
your duty to tell us. Even now you are not
prepared to take Parliament into confidence.
For example, after President's  Rule
was declared a Parliamentary
Consultative ~ Committee on ~ Punjab was
constituted. In the absence of an elected
legisla-

[ 5 MAY 1988 ]
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ture, this is a constitutional obligation to
discuss the matter about the concerned State. |
am also a Member of this committee. But
after constituting it, the. Committee never
met. At least before submitting the Annual
Budget of that State to this House, .you must
have discussed it in that Consultative
Committee.

SHRI GHULAM RASOOL MAT-TO"
(Jammu and Kashmir): It is not Consultative
Committee, it is Advisory Committee.

SHRI K. MOHANAN: Yes. but 1 think it is
known as  Parliamentary = Consultative
Committee. This is the respect you nave
shown to Parliament. You never called the
Consultative Committee to deliberate on the
problems of Punjab in the absence of an
elected Government there. That shows you are
not prepared to take Parliament into
confidence.

The Minister is now seeking' another six
months' extension, but I do not know what
they are going to ¢ do without these S1X
months. If necessary they will again amend the
Constitution. They will again seek another six
months' extension, but this process will not do
anything to solve the problem. I do agree that
at this juncture the problem will not be solved
within one or two or three months.

May I know what action 3 P.M. plan you have
in your mind, what steps you would take to
normalise the situation? At present there is no
proposal on your part at all. So many reports
appeared in the press but from the Government
side authoritatively there is no proposal at
present. Simply you are coming to us for the
extension of President's nile in that State and
thig will not solve **»e problem. Thank you.
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DR. G. VIJAYA MOHAN REDDY (Andhra
Pradesh): Mr. Vice-Chair-man, Sir, we are
happy to note that the tenor of speeches of the
Congress benches has changed. They are not
speaking in the manner in which they spoke
when they wanted to impose President'g
Rule. They said, Bar-
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nala has failed. He is not controlling the
terrorists.  His ministry has become corrupt.
These arguments are not there because you
have become wiser.  You said that  during
Bar-nala's regime terrorism was  taking a very
high tolL  Throughout the fourteen months,
there were only 656 killings. But in the* month
of March only, the killings were 299. The
man in the street knows that the situation has
deteriorated. Any person who glances at dailies
sees death, uprooting of families, extortion
of money and complete lawlessness in
Punjab. The SGPC and the Akali Dal have
been made irrelevant and all the gurudwaras
are now under the" control of Sikh extremists
who are using them for anti-national activities.
They  openly display their \veapons in the
Golden Temple.  The seats of Sikh religious
authority have been converted into the hide-outs
of extremists  and separatists. Barnala was
prepared to take action, had taken action.
Because ofthat he became a 'tankhia’. But
what  have you done?  This is a question,
you must ask yourselves. What all you
wanted, the Parliament has given you.
Twenty-four times you  have come before
Parliament and asked for powers.  Twenty-
four times such powers have been given.
I can quote.  After all these, what is the
picture today? I today you, I shall just take you
through the newspaper items.  Satyapal Dang,
a respected leader, has stated that the police
chowky at village Subra received a threatening
letter from terrorists. The chowky has been
deserted. The entire staff has shifted to a nearby

CRP post. A similar threatening letter was
received by the police post in Alagaon. The
in-charge  proceeded on leave for twenty days

and others shifted to the nearby CRP  chowky.
These incidents are a measure of the
downward drift in Punjab. Like thatI can go

on narrating one by one. "Punjab  violence
claims 31 lives", one day. "Armed
infiltrations
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into Punjab with the complicity Of Pakistan are
increasing”.  "Five infiltrations  closely
following one another n«ar Pakistan's border
observation posts took place during the past
one month. In the encounters, the Border
Security Force exchanged heavy fire with the
miscreants killing one suspected Pakistani
national and a few Pakistani rangers and in-
juring  several infiltrators. Considerable
quantity of arms including AK-47 rifles,
ammunitions and explosives and other material
were recovered". Just as our friend said, 20
kilometres of border, they want to declare as
Khalistan. The situation is extremely grim and
grave. The terrorists indulge in indiscriminate
killings with impunity in broad day-light and in
crowded areas. They are moving freely
carrying sophisticated arms. They have
acquired an ample number of AK-47 assault
rifles. AR-15 American carbines, rocket
launchers and Stinger missiles. In the same
way, the Golden Temple is being fortified.
That is yesterday's news. For the first time after
the Operation Blue Star, terrorists are engaged
in constructing fortifications at vantage points
inside the Golden Temple. Today's "Hindu"
says even outside the Golden Temple they
have started fortifications. In spite of giving all
the powers requesting you, asking you, to seal
the borders, you have not taken care of the
security of our country. How can we have
confidence? In the same way, I can tell you
many more things. The entire nation is
concerned because Qf tne grave situation that
has developed. The security of the country
itself is in danger. From platforms you say that
forces of imperialism are set f°r destabilsing
the country. You also claim that Opposition
parties are hand in glove with destabilising
forces. Now destabilisatio-n ig staring in your
face % Punjab. You spoke of Pakistani training
camps, Pakistani infiltrators and terrorists
crossing the border, etc. and therefore, wanted
extension of  President's rule by

[5 MAY 1988 ]
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another six months.  You dared not point to
imperialism. It is the imperialist forces
which  divided our country into India an”®
Pakistan. It i< the imperialist forces
which want to destabilise our country; not
only here in the northeast, everywhere.
You are not in a position to say that
imperialist forces are there behind all this.
You are notin a position to say in the
United States of America several
Congressmen are openly supporting the
terrorists. This is the real picture. That is
why everybody is concerned about the
danger to the integrity of our country.  You
have forgotten to  talk about the Panthic
Committee operating from Pakistan, the
Panthic Committee which represents all
terrorists is operating from Pakistan. .Step by
step your policies have intensified the
pommunal divide in Punjab. They liave
not helped to bring about com-rr.unal peace.
You have forgotten the democratic
approach, the people's approach, reliance On
the people, to rouse the people, to save the
unity. and integrity of the country. Punjab had
played a glorious role in  the national
movement. You have forgotten the
GADDAR heroes, the  ordinary peopJe who
bared their chests in Jallianwallah Bagh; you
have forgotten Bhagat Singh and the Hindus-
tan Socialist Republican Army. You have
forgotten these traditions. The peasant, the
worker, ig even today rising robustly and
facing the terrorists' onslaught and is
carrying, on normal life and giving us
production in both agricultural and
industrial sectors. You do not care to remem-
ber him. You also do not recall the spirit of
Kalisari where Hindus, Muslims and Sikhs
shed their blood together and they refused t0
be separated; they  were prepared to  be
killed. This is the spirit, the essence, of  the
national movement, and you have forgotten it.
That is why you find no answer to the
situation. You are changing your stand
betarying your opportunism at every stage.
I want to tell you in all humility every
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[Dr. G. Vijaya Mohan Reddy]

attack of yours on the democratic forces has
resulted in the raising of the head of
fundamentalism and reactionary forces in our
country. Take the example of Kashmir. You
forgot to tell us that it was the Congress
Government which brought in G.M. Shah in
Kashmir. For what purpose, the Treasury
Benches alone know. Corruption was rampant.
There was encouragement during that regime
of cqmmunal forces. Every deserter became a
Minister under G. M. Shah. What has been the
result? You wound up that experiment when
you saw that it was going beyond control and
you went in for elections in alliance with
Farooq Abdullah. And the result was
disastrous. As elections took place, the Jamait-
e-Islami and Muslim United Front bagged
40% of the votes in Srinagar Valley. That is
the loss. In the same way, you dismissed the
Barnala Government on lhe ground that it
could not cope with terrorism and clamped the
President's Rule. You thought that the ouster
would bring you votes in Haryana. But you
know the results I You had to go to the
Kurukshetra and how much battered you are,
you know and we know. But, at the same time,
you lost your initiative m Punjab also. What
about the Rajiv-Longowal accord? What has
become of that? Three Commissions were
there. Today, we do not know what the
position of Chandigarh is. What about the
river waters dispute? We do not know what
has been stated by the Erady Commission on
that. We also do not know when the SYL
canal would be completed. Can you give any
rePly to- these points? You have dissolved the
Punjab Assembly? For what purpose? Today,
you say you do not have any alternative.
People are asking to whom they should go for
the redressal of their grievances. What did the'
MLASs do? You said that the MLAs were inter-
fering with the administration, with
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the glorious administration that you set up and
on that ground you dissolved the Assemblj
and thereby you cut off your connections with
the people of Punjab. These authoritarian
steps are not going to be of any help to you.'
You have released Mr Jasbir Singh Rodc who
has been elected ag the head priest in the
Sarbat Khalsa of January, 1986. Are these
thihgs going to be the solution Of the
problem? The solution lies in mobilising the
people. You enact the Dandi march now. But
that was the greatest mobilisation of the
Indian T?»eople to fight, against “ke
Bntvahexs. There should be popular mobilisa-
tion, both inside and outsida Punjab. The
Punjabis as well as others are prepared to take
on that responsibility and the Opposition
parties are always ther who would be able to
tackle the problem and face the brunt of the
situation because the integrity of the country
is in danger. Now, one point more, the last
point.

THE VICE-CHAIRMAN (SHRI JAGESH
DESALI): Last point only.

DR. G. VIJAYA MOHAN REDDY: Yes.
You have always been saying, "However high
a person may be, ne will be punished". I
would like to ask you one thing. After the
division of the country, the gravest crisis and
the greatest crisis was when atrocities were
committed during the Delhi riots and the reply
which has been given by the Government
itself is that 2,733 persons were killed in
Delhi during November, 1984. What is the
action that }'°u propose to take in this regard?
Till now no action has been taken. You have
released forty Jodhpur detenus. Why. not all?
Sir/l have a paper cutting with me. It says that
Shri Rajiv Gandhi told a group of editors that
ne c®uld not release all the Jodhpur detenus
and commute the sentence of the remaining
army jawans who were convicted for
desertion and make other concessions
unilaterally because if he gave them away all
these, he would
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not have been left with anything for
bargaining! So, you have reduce” the Punjab
problem t0 a bargaining counter! Hcrw" can
you solve the problem of Punjab? How - can
you get into the heart of a rickshaw-puller °r
any ordinary citizen? How can you enter into
the heartg of the ordinary people, the workers
and others? Release all the Jodhpur detenus.
Then punish the persons who are responsible
for the Delhi riots. Work on the Longowal
Accord. Have a Round Table Conference of
all the parties. Let all sit together. The country
is in danger. Realise that. Thfe Opposition is
prepared to take the challenge, please act
towards "this goal.
With these few words, I conclude.

THE VICE-CHAIRMAN (SHRT JAGESH
DESAI): Shri Atal Bihari Vajpayee.
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Caches of arms, including
being smuggled into India
not by terrorists but by the
services.

rockets, are
from' Pakistan —
Indian  secret

In ari extraordinary incident which could
throw light on the Rajiv Gandhi Government's
recent actions in the Punjab, the "Observer" has
discovered that the Research and Analysis Wing
(RAW) India's external intelligence outfit, has
been receiving secret consignments of arms. On
the afternoon of Thursday the 19th November,
1987, an alert security man at the Indira Gandhi
International Airport in New Delhi spotted
bullets rolling out of a crate which had arrived
on an Indian Airlines flight from Kabul. The
crate was one of a large consignments, 23 crates

according to my information, 22 crates
according to airlines  freight records.
(Interruptions)
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The examination revealed more than dropped
bullets. According to infor- mation
obtained by the "Observer an eyewitness
claims there was at least one rocket
launcher in the crates.

A dispute began between customs . and
security, each claiming the credit for what
they believed to be an incredible discovery
of terrorist contraband.  As the appreciation
letters were being written out — letters that
would help the officials to claim a reward
— aman in civilian clothes identified himself
to Neogi as an operative of RAW. He
claimed this was Government property
and whisked  away the crates before
Neogi's security men could open them
and make ajj inventory of  the contents.
According to the freight records, these
crates were collected from the cargo
warehouse the ~ following day. The crates
bore  two addresses. The sender'B address
was given: Director-General, Communica-
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tions, Pul-e. Bag, Hea, Amoomi,
Kabul, The consignment was ad-
dressed to the Director General, Com-
munications, Sanchar Bhavan, New
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SARDAR JAGIJIT SINGH AURORA: Mr.
Vice-Chairman, while recognising that there is
no alternative to the extension of the
President's rule in Punjab in the present state, |
still oppose this motion on moral grounds and
because of the Governmental responsibility for
bringing the situation to such an intractable
state.

In the last one year of President's rule, the
Government has utterly failed to handle the
situation effectively. Leave alone finding a
solution, it hag made the problem more
intractable and complicated. If there were
good reasons to sack the Akali Dal
Government last year for unsatisfactory
performance, as is often claimed, there are
even more cogent reasons for the present
Government to resign for the dangerous
situation it has created to the integrity of the
country. The imposition of horrendous and
suppressive measures, distinct from the rule of
law, has made the Government more
unpopular than ever. Whereas I condemn the
wanton killing of innocent people most
strongly, by the militants, I cannot accept the
imposition of State terrorism as a justifiable

policy.

Let us now consider the latest situation. The
halfhearted stab at the political initiative hag
turned out to be a damp squib. The imposition
of emergncy to coincide with the release of the
Head Priests made the task of the Akali Dal
Jathedar more difficult. To further jeopardise
his credibility with the extremists, Shri Azad,
the General Secretary of the Congress Party,
lauded him as being more moderate than
Sardar Prakash Singh Badal. I fail to
understand as to what was, the occasion to
make such a pronouncement.

I would draw Government's attention to the
special mention I made on 29th April about
the arrival of several crates of arms and
ammunition by a scheduled Indian  Airlines
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flight from Kabul at Indira Gandhi Airport
Delhi on 19th November 1987, which was
obviously meant for and collected by Research
and Analysis Wing personnel. Government has
given no written explanation so far t0 my
special mention. Does it propose to take the
same attitude as was taken by the Cabinet
Secretary that he could neither deny nor con-
firm it? Or is it a reason that tne Government
has not yet worked out a "cover-up" plan? This
news has created much doubt and a great deal
of apprehension in the minds of the people
specially in the Punjab. I would urge the
Government to permit a short-duration
discussion on this subject to bring out the true
facts in the open. The present Government
denial through the UNI nas not satisfied
anyone.

In the last few weeks, the Government
actions and pronouncements have , caused
much confusion and aJarm.' There appears to
be no clear-cut policy. It appears that the Go-
vernment is just floundering while inexorably
heading towards a disaster. I hope, by now,
the Government has worked out a comprehen-
sive action plan in detail; if possible, time-
bound; as to how this problem is going to be
resolved step by step. Mere Presidential Rule,
howsoever long the period may be, or, more
repressive measures or continued State
terrorism are not going to resolve this issue. |
would urge the Government again that a
practical solution to xhis continued violence
neither lies in direct confrontation — bullet
for bullet nor in bargaining with the terrorists
alone. Please remember that the moderates
cannot be ignored as irrelevant. The people of
Punjab believe in the integrity of the country
and are, therefore, moderates. How can y°u
ignore their views and sentiments and talk
only with the militants? I consider that this is a
device to devide the Sikh community more.
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In spite of the extremely strong and
strident pronouncements about Pakistan, one
is not clear whether "the Government has
incontrovertible proof about the perfidy of
that country. If so, why does not the Govern-
ment place on the Table of the House the
detailed proof? In fact, why not publish a
White Paper and circulate it to all concerned
and also take up this matter with the United
Nations, if possible? Unrestrained and stri-
dent speeches do not achieve results. In fact,
they result in loss of dignity and worsen the
relations needlessly.

In spite of the tall claims, I maintain that
President's Rule smacks of a dictatorial
attitude. All efforts by the sdministrative
machinery to win friends and influence the
public have been superficial and cannot
overcome the roja-praja barrier. Only a de-
mocratically-elected Government can j really
bring about a participative atmosphere.

There are only two courses open for the
Government. One is, — tnis has been tried
now long enough — to carry en with the
repressive measures with greater force and
vigour. But this cannot, and will not eradicate
violence. Nor can it give any solace to the
poor public who are the rf~'al sufferers. Only
the other day, a few bereaved Hindu families
came to see me with their young children.
They related their tale of woe; very
heartrending; how the terrorists had killed
their near and dear ones. This is really
condemnable. But what is worse is, they were
equally condemning the greed and in-
efficiency of the para-military forces who
have failed to protect them. When the people
wanted assistance, they wanted to be paid for
it.

Therefore, the second and the only chance
for the Government is to establish its
credibility and sincerity with the people of
Punjab by removing their hurt and anguished
feelings. I am not going to go through all
those steps again because they have been
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mentioned time and again but they seem to
fall on totally deaf ears. Unless you can make
the Sikh community feel accepted and
valued, it is not going to achieve their confi-
dence. To admit mistakes and undo wrongs
requires great qualitieg of generosity and
good leadership. It needs a great man who
can stoop to conquer. Rigidity and false pride
cannot solve the problem. You can win a
massive mandate on slogans but you can
govern successfully only by inspiring trust
and being just.

I suggest that the Government gives itself a
time frame, that is, in the next six months for
which you are asking the extension you will be
able to solve this problem, you have a detailed
plan to solve it, and if you fail, you must admit
-that you are unfit to govern this country. I am
sure ycur days are numbered. No amount of
contrived populist slogan-mongering will be
able to hide “our disastrous performance.

To end up, I would like to support the
recommendations first made by hon. Shn
Yashwant Sinha in his very able maiden
speech and now the hon. Member from BJP,
who has made a very inspiring speech and said
that this is a national problem and it is
necessary that all parties must get together to
find a solution. It is not entirely a home affair
for the Congress Party.
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gt & d@
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SHRI N. E. BALARAM. Mr. Vice-
Chairman, Sir, the hon. Minister is seeking
permission of this House for extension of
President's rule by another six months in
Punjab. Actually I thought that he would give
answers to some of the new problems "that
have cropped wup much later. But,
unfortunately, he did not answer any of these
problems. Ig there any improvement in the
Punjab situation after take-over of the ad-
ministration in that State by the Central
Government? Why is it that de-mroalisation
has already set in in the administration
especially among the police force? Why are
they not acting PO forcefully, so actively like in
the past? I am talking only about the repoits
that appeared in the press.

* SHRI P. CHIDAMBARAM; I am taking
down the questions raised *n the House.
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SHRI IST. E. BALARAM: On the

20th of last month in a village very near t0 the
border, Ramapura, about five  houses have
been completely destroyed and about ten
people were killed. It came in all the
newspapers. In Ramgapura village, we
have got a police station. ~ When
everything was happening in the daytime the
police force closed the door and stayed inside.
If you want evident I will give, because I
was there. If you go there you will know that.
Why did it happen like  this? What concrete
measures would you take in the future to
inspire -the people, to inspire the
administration so that we can assuage the
feelings of Punjab people to some extent?
Suppose cnce again you have extended
President's rule there, what more step., are you
going to take  which you could not take in
the last six months, because in the last
six months, the entire administration was un.lcr
the control of the Centre? You had
sufficient time.  You are asking again for
another six months' time. What concrete
measures  are you going to take in Punjab?
You simply want to extend the time because
you do not want to hold the elections there.
You will say that the Governor has said like
that. We know what is a Governor nowadays. I
am not accusing the Governor. How are you
utilising the Central power through, the
Governors? They are simply your agents,
political agents, not actually working as
Governors on the basis of the Constitution.
I do not want to go into that point now. What I
am saying is that the Minister was not
answering any of  these serious questions
which are there in the minds of the public.
Now, the situation is becoming much
wo/se than before. 1 donot want to go
into the past and make any remarks about the
Barnala Government. But now the situation is
much more worse than during Barnala's
period. Everybody knows that. On one
question, I would like to assure the hon. Minis-
ter that if you are able to find the
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[Shri N. E. Balaraih] solution, all of us
would be very-happy about it. Whatever co-
opera-.tion ycu want on that question, we arQ
always ready for that. Whenever meetings are
held by the Prime Minister to discuss the
Punjab problem, we are giving positive sug-
gestions according to us. I want to make it very
clear. But now this time. I would like to ask the
Minister a very pertinent question. I want to
make it very clear on one point. As far as nry
party is concerned, we cannot agree with" the
present political approach of the Government
towards the Punjab, problem. I am not saying
that tney do not have a political approach. They
have a political approach but I am totally op-
posed to that political approach and I do not
think that with that political approach, they can
solve the Punjab problem. That is why, I am
opposing it. Not that because the Central
Government is following that political
approach. Now what is the essence of the
political approach? I do not want to go into the
details. I do not want to do it. The essence of
the political approach of the Government now
is to appease the theocratic forces, to appease a
section of seccessionists, terrorists inside Pun-
jab. I ask the Minister, can he deny that? They
were doing it. The very approach has
completely been changed over the last four-five
months. They are now taking a different po-
litical course. You are under the impression
that by seeking the help of tntse forces, these
theocratic forces, a section Of terorist forces
inside Punjab, you can create a new
atmosphere, you can come to some agreement
with them, you can solve the problem. That »
yOUT political approcli. You have got the
carrot and the stick in your hands. Stick is theie
because you have passed the emergency section
but now you are using the carrot. I do not want
to mention anything. What is happening now?
What happened to that approach? The people
whom you
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trusted very much, the people with whom you
thought you can come to some agreement,
they are creating more problems now for you.
You are in a vicious circle. You cannot get out
of it. Now they are creating .more problems.
Instead of solving the problem, now you have
created much more problems because of your
new political approach of appeasing the
theocratic forces, appeasing the terrorist
groups. Now what is happening? Most of the
gurdwaras are made fortresses of these forces.
1 do not say all but most of them. Ac (cording
to the newspaper reports, even in the Golden
Temple now they are having all sorts of
fortification inside. What is happening now?
So my first suggestion is, you should give up
this path of appeasing these forces. Give it up.
You cannot solve this problem like that. You
should gfve it up. You should try it witti the
democratic and secular forces inside the
country. Then only you can solve the problem,
if you go along with these lines, I think, you
will be inviting more and difficulties, more
and more problems and it will ultimately be a
calamity for the whole country and not for
Punjab alone. I wish such a course should not
be followed by the Government. If I am asked,
what is the alternative, we have been
suggesting a number of suggestions. We had a
discussion. In that meeting, all of us were
asking the Prime Minister, why d°'nt you at
least seal the border? It was about nine or ten
months back. We asked, "Why don't you seal
the border?". Do you know the reply given to
us? It was, "What do you mean by sealing, the
border? Do you mean stitching the border?"
Your Prime Minister told us, "What do .you
mean by sealing the border? Stitching the
border?" Then we did not talk anything in
that meeting. What is the

meaning in talking there? Now, you are
talking about sealing the border, fencing the
border. Are you stitching the border?
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SHRI P. CHIDAMBARAM: We are | not
talking about sealing the border.

SHRIN. E. BALAJRAM; You are talking
about fencing.

SHRI P. CHIDAMBARAM: 1 have
repeatedly said that I have not used the
expression "sealing the border".

SHRI N. E. BALARAM: I am not very much
concerned  about expressions and all that.
am not ah expert like you to escape on semantics.
I want the real issue to be tackled. I want the
border to be closed down so that infiltration
could not take place inside the country,
whether you call it sealing or stitching. That is
what [ want. The whole country wants it. ~Are
you against it?  You tell us whether you want or
do not want to close the border so that n°
infiltration takes place. ~ You can say 'yes' or
'mo'. I am not going into j the other
things. The Minister has | come up with a
new discovery that Pakistan is behind this.
What is the meaning of it? Pakistan was there
from the very beginning. Not only Pakistan.
Some American hand is behind it.
Everybody  knows it. There are no two
opinions about that in this House. This is not
a new_thing. What I expected was the answer
to the question, "What are ~ we going to do to
prevent infiltration, to build  the confidence of
the masses inside the country, inside the State?"
This is the point I am g°ing to raise. Unless you
are able to create a new atmosphere by building
confidence inside Punjab, you cannot solve
the problem.  What we require is a political
solution. The path pursued is totally wrong.
They must give itup. I will give you one
simple example. [asked the Minister on
28.4.1987 a question on the review of the
cases Of Jodhpur detenus. I got the answer,
"It is under consideration". They have released
40. I am not asking for the release of aU af them.
But there are a number of
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genuine, innocent people among them. Please
release them. This is what we are asking for
from the beginning. They are not doing that.
At least, please take up the cases against the
killings in Delhi on the basis of Punjab. I do
not want to take much time, Sir. We were de-
manding, my party was demanding, still I am
demanding, that the Government should
organize People's Defence Squads throughout
Punjab. 1 am demanding this. Friends can
understand what People's Defence Squads
mean. They should be organized so that every
village can De defended. The police force is
demoralised everyday because they know that
this path of theocratic forces will ultimately
end somewher£ where the police officers who
act very well now will not have any place.
That is why they are not effective. Thank you.

SHRI A. G. KULKARNI (Maharashtra):
Mr. Vice-Chairman, Sir, I stand here to
support the resolution which has been brought
by the Government. I was not here'to hear the
very learned speeches made before me. But I
heard two or three speeches. I do not want to
go into a general discussion on this.

The first point I want to make is about a
political solution. I am one with my friend
today though usually I do not agree with the
Communist party member sitting to my right.
I do not think there is anything left for a
political solution. We have seen in this
country many times when political parties of
different hues sit together each pulling in a
different direction and ultimately no solution
comes out. One says y°u do this; another says
first solve the water problfti; th- third says the
Chandigarh problem first aRli a fourth says
release the detenus first. So, the whole
situation must be seen in one perspective. I,
therefore, think that
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there is no political solution available at this
stage of time. It might have been there earlier
but at least at the present moment there is none
available. When Longowal Accord was signed
with the Prime Minister, everyone dapped that
the prime Minister had taken a perfectly heroic
decision and thereby he had changed the tune of
the Government of India policy in regard to
Punjab. Now suddenly something has gone
wrong. Maybe, as my friend said, the
implementation Part of that Accord might have
been wrong. I can accept that. But I do not
approve of any political solution at the present
juncture. I do think — previously also I raised
this question when we discussed it during
Question Hour — if you want to bring the
terrorists to the discussion table, they must
know that we have the trump card; otherwise,
this sort of, appeasement is not going to solve.
Mr. Chidambaram, please be categorical HI
your statement. There js confusion and a
rumour is spreading in the country that the
Government ig on the verge of talking with the
terrorists. For heaven's sake, stop that talk.
Today there is another im-proptu statement by
Mr. Ribeiro — I have great respect for Ribeiro;
he i« a very valiant soldier, a very valiant police
officer. He says the time has still not come t0
enter the Golden Temple. Don't talk like this
because it creates more confusion, more
reaction. So, Mr. Chidambaram would be well
advised to say that Government has got nothing
to do with the terrorist® unless they talk within
the framework of the Constitution of this
country and unless the terms and conditions are
fair. For . that matter, when you talk t0 any-
body, whoever it is, not only terrorists, they
should be within the framework of our
Constitution.

Then there is another aspect. | again request
the Heme Minister. You are taking ad hoc
decisions. You

[RAJYA SABHA ]

President proclama- 228
tion under Art. 356
re. Punjab

had taken a decision to release 40 detenus.
Now, having taken a decision to release 40
detenus, g0 ahead and complete that process.
Then the Panthic Committee, Rode, the
Gurus, who are left out, they have also created
a lot Of confusion. Sushil Muni was trying to
do something. He has also become irrelevant
in this. Whoever is coming in is becoming
irrelevant. I am very sorry to say this; I hope I
am not exposing myself.. . (Interruptions)
What I waiH to say is making the leaders of
this country irrelevant is creating a sort of
confusion in the process of taking a decision
on the Punjab problem. So this " another
aspect of it. Sushil Muni was there. Theji they
said they were talking with the moderates. But
they W3re not talking with the moderates.
And moderates like Badal and Barnala have
also become irrelevant. If- is because of some
policy difficulty; I do not know. But this
should not have happened. But about the
implementation part of it, I would say that you
should do it. It may be the river waters
problem or some other problem. Now, today,
Mr. Devi Lai says that he will have
Chandigarh because it is a political problem
for him. My friends also have a political
problem. He says so because it helps him to
assert that he will not leave Chandigarh. Na-
turally, it becomes a political issue for
elections. So, this 'political problem mania'
has to be put down.

Now, with regard to the security belt, as has
been rightly pointed out, it was we here—I
was there in the Opposition at that tim(e—
who supported the Government for creating a
security belt and the BJp also supported it.
But we do not know what has happened
afterwards. Perhaps, I think, you will clarify
whether the belt has been created or
established or not and, if not, when it is going
to be established. You have now taken
powers again *&
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your hands under the latest amendment of the
Constitution. So, you have taken the security
belt authority, but you have not implemented it.
Do that first so that at least the people will
understand that the Government is in a mood to
implement a rational policy.

New, I would like to draw  your attention,
Sir, and through you the attention of the
Minister and  the various leaders of the
political parties to one thing. There is the fall-
out effect of this problem, the Punjab problem.
Now, in this country, if the  people,
particularly  the  youngsters, see that
terrorism is paying, then everywhere, whether
it is Maharashtra or Tamil Nadu or Bihar, this
mafiaism, the vicious circle of violence by
the youngsters, instigated by various types of
politicians, will grow which is a very bad
"thing. Itis not that some political party or
a party like my ownis political. Everybody
is political and therefore, political means
political ~and these politicians do play their
own games and make other political parties
irrelevant. So, what [ want to say is that if th:s
fall-out is there, if the mafiaism created by the
Senawallahs in this country is allowed to grow,
then the entire concept of integration and the
secular character of  this country will be
demolished. Therefore, I appeal to y°u> Mr.
Chidambaram, because you are a young ad--.,
mmistrator and you have a great future and
the young Prime Minister has a great future and
I hope  you will, convey my feelings to the
Prime Minister that the Punjab problem will
have its effect on the whole of the country and
the fall-out effect °f that problem will  be there
on the whole of the country. Alreadv the
Senawallahs are there. Whoever they
may be, they are there very much. Perhaps
I may be more concerned with the Sena's
activities in Maharashtra because it ig its
active mafia force which is doing all that and in
Punjab also there must be
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another Hindu Sena and in Bihar there must
be another mafia gang. Mr. Kesri, I do not
mean you... (Interruptions) ... I mentioned it
because he lives near that mafia gang, Sir.

SHRI SITARAM KESRI: Although you
are near to the mafia gang!

SHBT A. G. KULKARNI: Therefore,
Sir, I am seriously appealing to all my
political friends that this fallout effect has to
be considered not only by the political
parties, but also by the Government and the
younger-generation administrators. If
the youngsters take it into their heads that
just by violence, by killing somebody,
they can loot the banks, take the law into
their hands and do anything they like, then
the secular charcter ~ will not remain and
you will not be able to maintain the
secular charcter and you cannot stop the
disintegration of this country. So, you find a
solution to the Punjab problem. The
important point is  that the whole country
ig being affected. Political parties are
becoming irrelevant and democracy is in
danger. So. find a solution to the Punjab pro-
blem in whatever way you want. Take
the bull by the horns—and see that the
problem ig solved. But the effect of that on
the whole country has to be kept in view and
.1 hope, Mr. Vice-Chairman,  Sir, that
the Minister will take cognizance of my
feelings. Thank you very much for giving
me time. Thank you, Sir.

SHRI ALADI ARUNA alias V.
ARUNACHALAM: Mr. Vice-Chairman, Sir,
I strongly oppose the Statutory Resolution
moved by the hon. Home Minister, Shri Buta
Singh, to approve the continuance in force of
the Proclamation issued bv the President on
the 11th May, 1987.

Sir, I basically oppose Article 356. This is
an article wh'ch has an anti-federal and anti-
democratic  eharac* ter. NO  other
Constitution in the world is having this
painful clause, except Pakistan.  If. you go
through
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. the Constitutions of the United States. Canada,
Australia and Switzerland, you will find that
no federal Government is having the right to
remove State Governments. Unfortunately,
our founding fathers have incorporated this
.clause in our Constitution. Sir, the
Government of Indict Act, 1935, also deals
with taking the powers of the States as well as
taking the power of the Government at the
Centre.

[The Vaae-Chaiflman (Shri H.
Hanumanthappa) in the Chair]

The  British  Government during their
period incorporated two sections in the Act for
taking the powers of both the
Governments.  But  -our founding fathers
conveniently, for the comfort of the Centre,
have incorporated the  clause to take the
State Government under the. control of the
President. ~ The Act of 1935 was strongly
opposed by the  Congress Party because of
these two sections which assign the power to
the Governor and the Governor-General to
take the control of State and Federal
Governments, respectively. The Act of 1935
was opposed by  saying that it was a "black"
Act.  The principle of taking over the
State Government was opposed during the
freedom struggle. But, unfortunately, it is
now  abundantly  followed by our
Government. Thatis why Iamt0 say that
I am basically « opposed to that article, and
rregister  my protest against the article itself.
Sir, we know well that in the past this has
been utilized not in the interest of the nation,
not f°r protecting democracy, not for protecting
the federal principle,  but rather t0 protect
the interests of the party at the Centre, either
Congress or Janata  This article* has been
utilised only for the benefit of the party, not for
national interest.

Now the question arises whether this
article has been properly utilsed
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in Hit: case of Punjab or not. Sir, we know
well that in the President's Address, Mr.
Bamala was laude” and complimented by the
Government, saying; he has restored
democracy, the situation ha3 improved, the en.
tire nation would be thankful to Mr. Bamala,
and so on. But after some time the Congress
Party ig not in a position to tolerate the
government of Mr. Barnala. So it removed the
Barnala Government from power by utilsing
Article 356, but at the same time it did not
dissolve the Assembly. But now, Sir, on the
eve of the elections 0I the Rajya Sabha the As-
sembly was ' dissolved for the interest o*' the
party in power at the Centre, therefore, it is
totally exercised for the benefit of the party
here. That is not only in this case but also in
other areas. I am to remind the House that the
Government is not serious about the
elimination of terrorism in Punjab. Sir, they
thought that the State Government is not
competent to deal with the situation
effectively. But what do we see now?
President's rule has totally failed to arrest the
situation. Feather it has escalated during the
period of President',; rule.

Sir, for the last one year, it has been
reported in the Press, more than 2000 people
have been killed by the terrroists. Since
January alone, 750 innocent people have been
killed by the terrorists. What steps have been.
taken by the Government? What steps h'ivs
been taken bv the concerned authorities in
Punjab? Th's has bet n allowed to continue. At
the same time, as far as this House is
concerned, it has given adequate powers, even
more powers, t0 the Govern? .ent to deal with
the situa-Jion,

The Parliament has passeg laws and armed
ttoe Government with arbitrary iiower?. We
have approved
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the steps t, be taken under Article 349 of tie
Constitution. More than that, oui Constituio, has
been amended. As far as the Parliament is
concernec, it has done its beat. But as far ay th,
Government is concerned, there is no
improvement. The situation is not at all
improving. I would like to know what has hap-
pened to the decisions. So many decisions have
been take, i, this House. It wa, decided that ,
security belt should bs created. Has the
Government created that belt or not? The nexus
between Pakistan and the terroists should be
broken. Now what step; have been taken by the
Government so far to break this nexus between
the terrirists and Pakistan? We always blame that
Pakistan is aiding, giving training and giving
shelter to terrorists. There iy no difference of
opinion o, 'hat. But what measures have been
taken by the Government to check all these acti-
vities of the terrorists. You are acting like the
common people. You are also saying the same
thing that the common people say. But you have
not take, any effective steps to break the nexus
between Pak'stan avid the terrorists. I would like
to draw the attention of the hon. Minister to what
Lt. Gen. S. K. Sinha has written on the 4th. This
article is worth reading. He has given so many
suggestions to meet the situation effectively. I do
not know how far our Minister would agree with
the views expressed by Lt. Gen. S. K. Sinha.
Because of our concentration on Sri Lank, we *
not in a position to arrest or check the terrorists in
Punjab. That is the observation by Lt Gen. S. L.
Sinha: I would like to quote hinv

"The border should be saturated with troops
and paramilitary forces. Over 70,000 of our
soldiers have got locked up o, a futile mission in
Sri Lanka. If we had, instead,, employed these
troops for sealing the border in Punjab, we
would have attained much better results."

tion under Art. 356
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Thig js the observation of Lt. Gen.
S. K. Sinha. We are concentrating
our troops in areas where they are
unwarranied. We are doing work in
an arvg where iy causes controversy
ang where it ig decried by both the
s.des, At the same time, where it is
necessary, there we keep  quiet.
Therefore, hereafier, the Governmeni
must come forward {o create a szecu-
rity beit and ty ftake effective stips
to break the nexus betweeyn Pakis-
tan and the terrorists, With thesc
words, I conclude my speach,

st wAATY ;. FIWY
FEATUT WERY, 9N §F gy
{sw A9 FO AT ATHTI WEHIT Y
wHT 3§ I GRIT F@T F 1 99"
FT HAW W TG F1 USLHAT
oFal FT AT 99 AT & | OF AT
FHAFT & Al ;AT Kgul
F G® FO FT T W F LA
s F fRdr O PR seR &t
ewarg OTed wL FRUT | naEd
ferw F% WA & TgYiE ¥ RA-
fFT A THAl AW HAEED
o & o w€ agt oF mAGEr
¥ gz gwo faud 14 S EE A
% W AT SRAF FT TRAr AT
w@ueET §1 WAWS SET § war
FC 7@ AT AX Iy wE W
HAT W ®EC FaF WA WL
wavsl F SEA T gz faEr
W UNE ¥ ARYE O W W
fgrasiTs AT HEAT ¥ OFT
WETSHAET qFR gwi ot TE T
g T AT F1 UHGIHIT HETEAl &
gum & fe Tdm shad U
Ty A7 W4T F FTEEE HTRGINY
# e ¥ agAl wgar § ' HEIT
# To@ F wEEE T REF
fau ez AWS  waE AT AW
Iz |fEd T KW T OAAS-
Ffedt & FRdT ww w1 FE wAaAr
sy A& wwr o =fze o

YR TIEATEE WV, TIHIT
% qrT Fav A § f& ofea %
it wEsafa w ERa i Wy
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W & @ 4g &g ot g fs
mrFFatfeat & &% Ifqr som wfET
® Wiy A §, 9T F AT T
war g fx gonfgdm =0 o ghagre
¢ & § APTFRAT
¥ 3 gfawre g9y ¥ wew § wrEw-
' § oar fatsre &
T 7T T AR wEel o
ey & fau sope 1 Us |IEE
YT qifurthe ¥ swex AWt wigw
o WE # wAar Fv W 48
AAFL At W1 5 wrEward
SR tifgam f5g o ¥ wrw #
quAfe®  slean wuw waar St
g | atfamra fog awy sawafal
w2 o ghane ¥ wr & oR
%t fggeam v w9 Gdfe sl
g T W E 1 QR WG &7
SHAT FT TG T W STAGTH g
wifig 1| gARTT FIRIT T OF |ET
e gw owiF @ ¥ owaEw @A
rfgw

Y I ZH s & BF aifears
T TETHR HEATafal ¥ gro s
g2 2 W WG AT T AT
fAr affmm ¥ oSRw A wET
TfEn fo 77 R wfsEs widw-
gifeat @ FT T @ oA W
F WA F RAIT TFT Eewr e
& M & fEenT yaigdad
W arF ® 1 A A AT T
afgw fw wwr afewny s
afafate 7t &1 adt Twar & & oW
FEETC T FodY Y 79A l:{:aw
¥ @ LT

@1t g@m g ww & g
2t & ff  wRFAE St TR
¥ Arep 6T g3 W w4 A,
g B, S A USART agr
9T g § 1 &€ I* fEars awie
FF €3 FW IYT T F T 7
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ATRIT FTHT ATRY T3 T Azg 53

¥ 5y 97 wEd AR g fpe B 1
WS & fA0 weqT §hr 93

AT ate gE ewre & fraaw
T & 7 W TER F iR
FF mg WSl ¥ 37 37 97 Ifze fE
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WIH ¥ i oee a
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frr 7 A1 & 1 T¥ W & WA
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war § 4 ﬂgmqtgm:gmt



237  Statutory Resolution
seeking approval of

[ 5 MAY 1988]

T A UH-0F qT WG A1 AT
e &1 forg g Rl A owea
AT oRdl A wEEw ¥ few smad
gt & mgfs & 97 & goi o
qw et A8 wT & W0 wEEr
ze St ARy faear w@f FT § qar
ST gadT WX AN Ay Uit 2,
g 1 qwar & ¥ gard & faar
FE R FE i N sr g T )

®ER; 3§ AGS EEE, &
I &RC & FIGT 9T TIgai g
f& wma | FifzsNe ot
TRET QI KW W AT A0 w7
VTR ATHC AETATRA F FHGN
& M £¢ & 81 FI9 IAA |

ga0t wfae 3.9 gh fige wedY
g f& Wi & aTFC A 3T A
Fifeal & qre-az Y=L AwEy ;¥ oam
A& vt Tfze, ®4 HF w8 6w
I 3 F9i qF fRay W #r @
T T wERAfTT & 40 nEeh
W F T wAwEl, Teewyrd Jam
& gt ol wifey WY dar § g
fafaed & amwa T TgAfy g
N guAy | THOT wdr Jrigw
™ WSt F W e 9wy F gz
T H GAT KW F 1 gUATT |

SHRI p. CHIDAMBARAM: Mr. Vice-
Chairman, Sir, we have had an unusually
peaceful debate on Punjab and I hope that the
hon: Members will extend me the courtesy of
listening on the points wh'ch they have
mentioned. I will try to give my reply.

Sir, I was going through tha debates On
Punjab in the past and I find that on both the
occasions in the past when we dealt with
Presidents rule in Punjab when we imposed
President's rule auid six months ag® when We
asked f°r continuance of President's rule it fell
to me to move the Resolution on both the
occasions. Sir, on the first occasion when
we
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imposed President's rule I said and I quote:
"Today the Government of India assumes this
onerou” respomi-.' bility. We lake this
responsibility upon us in a spirit of humility,
but not tc>epidation. We take it uporr us not
quite knowing what shape things will take in
the future and what forces will be ranged
against us. But we do so with courage. We do
so in the fullest confidence that the people of
India will support us."

Sir, it was not an easy thing to dismiss the
Government of Mr. Bar-nala and to take over
the direct responsibility of governing Punjab.
Six months later we came back to this House
seeking support for the continuance of
President's rule. Much had happened in the
first six months. In my speech to this House
on the 10th of November, 1987, I sa'-d certain
things which I think are worth recalling,
particularly because Dr. Vijay Mohan Efiddy
and Mr. Balaram had made certain references.
They have said that what I have pointed out
today, namely, the Pakistan connection is
someth'ng which w0 have discovered today.
Sir, I wish to quote a few sentences from what
I said in ihi* House on the 10th of November.
Sir, I said this: "The most important element
in the Punjab situation which we have to com-
prehend, face and fight is the Pan-thic
committee and no one from the opposition
was willing to narrate the actions of the
Panthic committee, nor confront them, nor
condemn the actions of the Panthic
committee. The debate has proceeded as
though the Panthic committee did not exist.
The debate has proceeded as though the
Panthic committee is irrelevant. In fact, many
Members. I am afraid, are either ignorant of
the Panthic committee or unwilling to
mention H by name. Let us understand one
thing clearly, Sir, that beginning from the
26th January, 1986, a qualitative change has
come about in the situation in  Punjab
because of the Pan-
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[Shri P. Chidambaram] thic committee
which is a usurper of all authority in Punjab
today. The Panthic committee is an agent of
imperialism". So, six months ago we
recognised that a new element had come into
Punjab and the Panthic committee was acting
as an agent of imperialism. . 9.00 P.M.

Then on the Pakistan connection 1 said and
I quote;

"We have evidence that the terrorists are
trained abroad. We know that trainig and
indoctrination centres have been set up in a
not so friendly country. We have been able to
identify the location of some such camps. We
have taken up the matter but we find that
while on the surface, there is protestation of
innocence, truth is that in these camps,
training and indoctrination are given to the
terrorists."

A few days ago, when we debated Punjab
here in connection with the working of the
Home Ministry, and ihe« last Tuesday when
we answered a question, I said that the
advantage that the security forces and the Go-
vernment in Punjab had gained in the first six
months of President's rule and up to
December 1987, seemed to have slipped out
of our hands in January-February and March.
I did not hide it; I said so. I said that perhaps
the Government was not re-silinet enough and
did not react quickly enough to the
tremendous spurt in the infiltration of
terrorists and arms and ammunition from
across the border. It is not as though I have
come to this House and painted a picture
without any flaws. I have come to this House
and on every occasion I have said, yes, we
have made gains but we have also taken some
losses. Let me say this once again. Terrorism
in Punjab is not going to be a passing could.
We are going to live with terroism for some
more timr and let us, therefore, re-folve thni
we will fight terrorkm as
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long ae there is any force, any group, any
committee, any organisation, any agent of
imperialism, which wants to use the cult of
terrorism in India.

We have taken a number of steps and I
outlined these steps last week during the
Question Hour. We have taken a number of
steps. We have revamped the administration.
We have looked at the problem more closely.
We have sent better weapons. We have taken
a number of steps. I will deal with the
problem of sealing the border. Since 7th of
ApriL I have been monitoring the situation On
a daily basis, and I hope many Membsrs of
Opposite areTalso monitoring the situation
colsely. Since 7th of April, there is a quali-
tative change in Punjab. The mprale of our
forces was never low, I have spoken to
everyone of the SSPs; 1 have spoken to the
DMs. These are yoUng men with small
families. Yet not one of them — let me repeat
w*tn pride, not one of them — says: Take me
out of the scene of the battle. He says: I will
stay here; 1 will fight; just give me the
support. Not one DMj not one SSP said: I am
tired. He ;s not physically tired; hg " not
mentally tired; he is willing to fight. I have
gone round the border outposts; I have gone
round the CRPF camps; I have visited BSF
camps; | have visited police stations; I have
spoken to the Station House Officers, to
constables. It is totally incorrect to say that the
security forces m Punjab are demoralised. On
the contrary, the morale of our fcrces is very
high. And that is evident from lhe results we
have obtained from 7th of April, 1988. Since
7th of April I think my figures are more or
less upto-date; maybe they are behind by one
or two days—36 terrorists have been killed;
176 terrorists have been arrested; 46 intrduers
have been killed on the border of Punjab; 28
intruders have been killed on the border of
Rajasthan; 636 intruders were apprehended on
the border of Punjab; 640 on the border of R«-
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jasthan, and 11 on the border of Jammu.
Then, 44 pistol-Sten-revol-vers, 22 rifles, 12
guns, one sten-gun, one carbine, 8 grenades,
45 ' magazines, 4697 cartridges have been
seized.

The BSF, the CRPF and the Punjab Police
have never been more successful in fighting
terrorism  than in these 28 days
commencing from the 7th of April.  Butj
keep my fingers crossed. I am not yet going
to take any credit; I am not going to claim
any credit for it. I am not going to say 'We
have broken the back of terrorism". I am
not going to say "we have won the battle".
But  looking into the problems that we
faced  in January-February-March, we
have taken  corrective steps. We  have
taken some vjtal  decisions and, I think,
the results of these steps and decisions are
beginning to become apparent since the
7th of April. But as I said 1 want your
support. Not that I want your support.
Not  that Government of India alone
wants your support. We want y°ur  sup-
port, but it is the security forces out there
who need your support  more. The DMs,
the SSPs, the company commanders,
the havildars, the ja-wans and  the
constabulary ~ want your support.  They are
not fighting . their own battle. They are
fighting the battle on your behalf, on
my behalf and on behalf of the  people of
this country. That is why they want
your support and understanding.

Sir, we will suffer losses. We will make
gains. But as Mr. Rustomji said, let us not
get euphoric when we score a few gains and
let us not lose heart and become despondent
when we suffer a few losses. It is a
longdrawn battle. We will wear the terrorists
out. Here, we Have laid down one clear rule.
We will not step out of the framework of
legality. We will stick to the legal processes.
We will use the laws that Parliament has
given us. We will

Hon under Art. 356
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fight terrorism. We will wear them out and I
am confident that the security forces- can do
this.

Sir, last week, the Home Minister stated the
three parameters. I want to repeat the three
parameters. We will talk to anyone because
we believe that the final solution can only be
a polLtical solution. But we will talk only
within these three parameters. The demand
for Khalistan or a separate state or any kind of
secessionist demand should ¢ be completely
given up. Violence and the killings of
innocent people should end. Ke-ligous places
should not be used for political purposes. I
think these three parameters clearly set out the
framework of the Government's policy.

In the last four weeks, Sir, we have set for
ourselves certain objectives. 1 think the
message has percolated down to the lowest
level of the administration and the security
forces. The foremost objective is to reassert the
authority of the State and the authority of law
throughout - Punjab. There were setbacks in
Amritear and Gurdaspur Districts. But not to
the extent that Mr. Vajpayee tried to portray. I
was just trying to look into the, newspapers of
the last few days tp find out where the hon.
Member, Mr. Vajpayee, got this information
that a twenty sq. km. area was being
liberated.

SHRI ATAL BIHARI VAJPAYEE: I did
not say so.

SHRI P. CHIDAMBARAM: The
translation may have been wrong. It has been
said that a twenty sq. km. area has been more
or less declared as an area where the terrorists
have gained an upper hand or whatever it is. |
think the statement which has been published
in the newspapers has been atributed to the
General Secretary of your party. There is no
such thing. Let me make it very clear that
there is no area anywhere in Punjab where the
writ of the Government does not run. But
what we
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[Shri P. Chidambaram] are trying to do is to
reassert the authority of the State and the autho-
rity of law because, to a certain extent, because
of the heightened terrorist ~ activity in
January-FeBruary-March, there has been
a certain amount of underminig of the  au-
thority of law. But we have tried to restore the
authority of law and we have succeeded in a
fair  measure. However, we have to press on.
As 1 said, we have suffered some losses. But
everytime when the security forces and the
people of Punjab suffer some losses, we should
not be. come despondent. = We have to
fight with redoubled vigour. ~We will make
gains. Knowing the mood and the fighting
spirit of the security forces and the
determination of the administration, I am
confident that we Will make gains.

Sir, I want to make this clear because
references were made by hon. Members and I
understand the anxiety with which such
references are made, there will be no
appeasement of terrorism and there will be no
surrender to theocracy. We deplore theocracy,
we deplore terrorism. We are not going t0 use
theocratic means to talk to any one who wants
to achidv\i theoci(u”c endsJ. Thdocrafty is not
compatible with our system of democracy. Let
me make it vary clear that this Government
doeg not subscribe to any kind of theocratic
idea, we are not going to use any theocratic
means, we are not going to surrender to any
theocratic goals. We are not going to appease
terrorism. Terrorism has to be fought. A mes-
sage has to go that we will not yield to
terrorism and terrorism wul n°t pay. But the
final solution can only be a political solution.

Some questions were asked, some doubts
were raised, some criticism was levelled and I
do not wish to take the time of this hon. House
dealing with each point, but I think it is unfair
on the part of hon. Mr. Ya6hwant Sinha to
have said that we
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, have dealt with this matter in a Par-j tisan
manner. Sitting across  the aisle on the
opposite side it might appear that we are
dealing with this matter in a partisan manner
or it might appear that he is speaking with a
partisan voice. 1 do not believe that there
is any scope for partisan-j  ship here. There
is no partisanship here. What is the issue?
The issue is the very survival of India as a
united nation, the issue is the integ-i  rity of
India and 1 humbly ask you I  for support
and understanding. We 1l have not dealt
with this matter in a partisan manner and we
will not deal with this in a partisan ~
manner. | know some hon. Members are
concerned  that we have not consulted them
as often as they th;nk we should I have
consulted them. [ am willing to renew the
process of consultation. ] I am willing to
meet leaders of opposition  parties to
explain them the things that we have done
since 7th April, to share with them our views,
pome of which can be made public, some of
which cannot be made public. I sincerely
hope that when  we share some of the steps
that we have taken with the opposition
Members, they will understand our desire for
a certain amount of confidentiality. I shall
certainly do so in the next few days after
consulting the Home Minister.

There are no secret contacts with
terrorists and let not any one believe that
there are any secret contacts with terrorists.
What amazed me to a certain extent was
that a Member should have accused us of
having secret contacts with terrorists and
demanding that we disclose those contacts!
If there are secret contacts, we certainly are
not going to disclose them, but let me tell
you that there are no secret contacts with
terrorists and here is nothing for me to dis-
close.

Sir, Mr. Vajpayee raised a pertinent
point about a report appearing in the
Observer of London and in one of the
Indian newspapers. [ want to



245  Statutory Resolution
seeking approval of

be very careful in the choice of my words so
that I am not misunderstood. An official denial
was issued denying the allegation that an
intelligence agency imported weapons which
found its way into Punjab. An official denial
describing the report and the allegation as
highly preposterous "was issued. Intelligence
agencies in this country — and Mr. Vajpayee
who has been in Government knows it — do
obtain equipment from time to time for their
own purposes, namely, analyses, research and
keeping themselves abreast of what is
happening in the world. No Government ever
comments publicly on the activities of
intelligence agencies, but let me assure the
House that the equipment which came in has
all been accounted for. It is highly unfair,
preposterous and wrong to suggest that any
part of any equipment found its way m"°
Punjab or to the hands of terrorists in Punjab. I
sincerely hope that this unnecessary, unseemly
and baseless controversy will come to an end
with this statement of mine.

Sir, the House knows that the Home
Secretary of India visited Pakistan sometime
back and had talks with the Home Secretary of
Pakistan. We did not believe that much would
come out of those talks because Pakistan
simply protests its innocence. There is
incontrovertible evidence that Pakistan is
training and aiding terrorists. There is con-
clusive evidence that arms and ammunition
are being smuggled from across the border.
Two Pakistani Rangers were killed only a few
days ago on the border while they wers
helping intruders cross the border. I do not
wish to labour the point because the Home
Secretary of Pakistan will be coming to India
in the next few days and holding talks with
our Home Secretary. We will place material
before <them to show that we have evidence
of Pakistan's involvement and interest in this
matter. And I sincerely hope that Pakistan
will
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realise that this policy of aiding, arming and
helping terrorists is a suicidal policy which
will be of no benefit either to India or to
Pakistan.

Sir, it is broadly agreed that we cannot hold
elections in Punjab now. This is not the time
for elections; this is not the time for polemics;
this is not the time *°r electoral battles.
President's rule will have to continue. Our
object is to strengthen President's rule. Our
object is to strengthen the administration. Our
object is to extend support to our security
forces. Our object is to ensure that peace and
harmony return to Punjab. We will continue
to fight terrorism, but we are conscious that
the final solution cfln only be a political
solution.

Sir, I seek the whole-hearted support, the
unanimous support of this House to the
continuance of President's rule in Punjab.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Now I shall put the
Statutory Resolution ..

SHRI A. G. KULKARNI: Just a moment,
Sir. He has not spoken anything about the
sealing of the border, at what stage it is.

SHRT P. CHIDAMBARAM,; Sir, 1 have
never encouraged the use of the expression
"sealing the border". The Resolution under
Art. 249 was intended to give Parliament the
power to make laws in respect of State
subjects. Even while that Resolution was
passed, a condition was attached, namely, that
we should consult the States. Government
consulted the States at that time. The then Go-
vernment of Punjab was not willing to create
what wag described in loose terms as a
"security belt" because that would have
required depopulating large zones along the
border. So it was a non-starter; it was a
non-
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[Shri P. Chidambaram] starter from  the
day go".  After that there was a change in
Government.  After that the Art. 2491 Reso-
lution itself lapsed. It wag no longer
necessary because President's rule had
been imposed and  under President's rule
we have always that power (to . make laws on
state subjects. What we- are trying to do is—
I want t0 use th:s expression — "a more

effective policing ofthe border". "A more
effective policing of the border" involves a
number  of elements.  Firstly, a high wire
fencing along the most vulnerable segments

of the border and cat-wire fencing along
the nakas, ravines,- approach routes and other
known access routes. We have also
supplied  to our Border Security Force
equipment which will detect intrusion. We are
also installing some equipment compatible
with the equipment already installed by
the Army which will help detect intruders.
But  for obvious reasons, I cannot reveal the
nature of the equipment. We have put up
over 200 border observation towers. We
want to put up another 707 border observation
towers. Work has started on a crash basis.
We have set up Special Committees to
grant the sanctions. I have visited the
border. I have seen the fencing myself.
Work is going 01 day  and night, seven days
a wsek.  Fencing will be complete in eight
weeks from last week. ~ We think that these
measures coupled with some other steps that
have been taken, which  obviously I
cannot disclose on the ' ground of
public interest, will mean "a more effective
policing of the border". 1 think the results
are already apparent. Yet, as I said earlier,,!
would like to keep my fingers crossed and see
what happens over the next eight weeks.
THE VICE-CHAIRMAN (SHRIH.
HANUMANTHAPPA); The question is:
"That this House approves the
continuance in force of .the pro-ekmation
istued by the President

[ RAJYA SABHA ]

Bill, 1988 248

on the 11th May, 1987, under article 356 of th"
Constituion in relation to the State of Punjab, for
a further period of six months with effect from
the 11th May, 1988."

The motion was adopted.

THE FINANCE BILL, 1988

THE MINISTER OF FINANCE AND
THE MINISTER OF COMMERCE
(SHRI NARAYAN DATT TIWAR'): Sir,
1 beg to move.-

"That the Bill to give effect to the financial
proposals of the Central Government for the
financial year, 1988-89 as passed by the Lok
Sabha, be taken into consideration."

The details of the proopsals * the Finance
Bill have baen spelt out in the Explanatory
Memorandum, which has been circulated
along with the Budget papers. The important
features of budget proposals were also
explained in the Budget peech. I will not,
therefore, take UP the time of the House by
going over the same ground.

I am most grateful to Hon'ble Members on
both sides of the  House for their valuable
suggestions regarding the provisions of the
Finance Bill during the general debate. 1
also had the good fortune of receiving
suggestions from Economists, Chartered
Accountants, Taxation Experts and other
knowledgeable persons. Personally, I fell
gratified that the overT all approach of the
Budget and various proposals contained in
it have received wide-spread support. Cer-
tain suggestions have also  been received for
modifications in the original Budget
proposals. In response to these, I have
decided t0 make certain amendments in the
original Budget proposals.





